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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SY 6 97 2002 IRGILP  Dated: 2/-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Naziya Liyaqat

D/O Syed Liyaqat

R/O Chount Wailwar, Syed Mohalla, Tehsil Lar, District Ganderbal
A/P Police Housing Colony Qamar Wari, Srinagar

vide notification No._' G| dated {'“j. ([~ )ifor a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ %ﬁv
-

(Moham asin Beigh)

Registr\a{\r (Adm.)

No:369%8-S S~ RG/LP Dated:  /~.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Naziya Liyaqat, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (S48 %] 2012 IRGILP Dated: 25:10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Ayaz Parry
D/O Mohd Ayaz Parry
R/O S.K Colony, Sector-1, Qammarwari, Srinagar

vide notification No.5’1 7 dated 3/'03-)0)4 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /‘v
\/(/‘f \Q’Lo

ol 2\
(Mohammad Yasin Beigh)

Rﬁistrar (Adm.)
No: 36949 -3103RG/LP Dated: 25 .10.2022 470
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rabiya Ayaz Parry, Advocate

...... for information and necessary action. J-J
oy
-\
WO

~
lygist‘rar (Adm.)
o)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1S Y G- 2522/IRGILP Dated: 2.5710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rameshwar Singh Thakur

S/O Kartar Singh

R/O Adhat Simni, Tehsil Mahanpur, District Kathua
A/P Kudera Plahi ,Tehsil Basohli, District Kathua

vide notification NO.S}:}' dated 5/"03 202 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o .
\/WA

\ 0
\ -~
(Mohammad Yasin Beigh)

Rffljtmr (Adm.)

: Vi ) )
N0:5 F004- /- RGLP Dated: 2 5-.10.2022
Copy forwarded to the:

1. Principal District and Sessions Judge, Kathua
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and lLadakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for information
and also keeping record of the same.
7. Mr. Rameshwar Singh Thakur, Advocate
...... for information and necessary action.
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—
lf gistrar (Adm.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ S50 9] 2222/RGILP Dated: 2.5710.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Angad Shan

S/O Vinod Shan

R/O Dharbadan, Village Thakrie, Tehsil & District Kishtwar
A/P H.No.737A, Janipur Colony, Jammu

vide notification No. u/ 6 dated O-S—'[Jé‘g’o}/for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\ o F
(Mohanimad Yasin Beigh)

Registrar (Adm.)

No:3F2/2- 19 -RGLP Dated: 251020227
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kishtwar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Angad Shan, Advocate

. ~\0
e, . N
Registrar (Adm.)
J/;L

o

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Secction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SS) %] 2022 /RGILP  Dated: 2.5+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shyam Kumar
S/O Shiv Dutt Sharma
R/O VPO Nai Kali, Tehsil & District Samba

vide notification No. g&l é) dated @Qf Oé—}%’){ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/w\w’ oM
5 -\0
- N

(Mohammad Yasin Beigh)

Registrar (Adm.)
No:37622~2F -~ RG/LP Dated: 2.{-.10.2022 ﬁ’/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shyam Kumar, Advocate
...... for information and necessary action. s
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Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/S'S2 2] 222)IRGILP Dated:2§310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mukesh Khajuria
S/O Lakhpat Raj
R/0O V.P.O. Lakhanpur, Ward No.3, District Kathua

vide notification No. S(’/r dated 2103 %1/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ - R
Y’
ek - A\

(Mohammad Yasin Beigh)

strar (Adm.)
No:AFS8285-35%- RG/LP Dated: 2 .5-10.2022 fﬂ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mukesh Khajuria, Advocate
...... for information and necessary action. S

\ o~ T P

chlstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

——

NOTIFICATION

No: /.S535 97 2023/RGILP Dated: 2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Shafi Bhat
S/O Ghulam Mohammad Bhat
R/O Gowharpora, Chadoora, District Budgam

vide notification No. q&)é datedgﬁ\" O} 'vlml{ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
\ et
(Mohammad Yasin %ieigh)

R/L&gistrar (Adm.)
No:3703 Qf - 'L/Q- RG/LP Dated: 2.5-10.2022 /2D
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Shafi Bhat, Advocate
...... for information and necessary action.

oA

T
- -1
Registrar (Adm.)
fo '




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SS4 27222 2/RG/LP Dated: 25310.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Surbhi Sharma

D/O Radha Krishan Sharma

R/O Near Panchayat Ghar, Muthi, District Jammu

vide notification No.6,9\ dated 5/' .0‘5‘)'0)—’ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order . -
va

" 2\
(Moharmimad Yasin Beigh)

Regjstrar (Adm.)
No:376 43 - SC.RGILP Dated: 2.2.10.2022 )
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Surbhi Sharma, Advocate
...... for information and necessary action.

.-/'} .
Vwm‘@w
< %
j}cglst ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.S5C 2 261 2/RG/LP  Dated: 2.5710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parth Narayan
S/O Chetan Sharma
R/0 Q.No.73-A, Resham Ghar Colony, Tehsil & District Jammu

. ’ [/~ .
vide notification Noé 00 dated 0?’50"20)/f0r a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order / V)
\/W ’)/\,\0’

U
(Mohanimad Yasin Beigh)

ijijtrar (Adm.)
No: 372 S/ - 58 -RG/LP Dated: 2.£-.10.2022 9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Parth Narayan Advocate
...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.S58 9 2524RGILP Dated:2-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gowhar Amin

S/O Mohammed Amin

R/O House No.77/A, 350 JMC, Ambedkar Nagar, High Court Road, Old
Janipur, Jammu

vide notification No. (// :?' dated 03 ol 1021‘ora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /
M'v\'\ G'W

(l\7l‘oihammad Yasin Beigh)
R?@istrar (Adm.)

No: 3 705G - £6~RG/LP Dated: 2.10.2022 12

52
Copy forwarded to the: - u
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Gowhar Amin, Advocate
...... for information and necessary action.

o R

TR
—
egistrar (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S5 %QQ;L/RG/LP Dated:25>10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Mushtaq

S/O Mushtaq Ahmad Shiekh

R/O Samboora Pampore, Tehsil & District Pulwama

vide notification No. éé} dated 05 - D? ”7/0)/for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\/W M’\(y«”;,OW

I
(Mohammad Yasin Beigh)

Registrar (Adm.)
NO-',B 7 ’5 7-74%-RG/LP Dated: 25~ 10.2022%»%
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Suhail Mushtaq, Advocate
...... for information and necessary action. : .

—
. \/%

Registrar (Adm.):M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /559 Zfzou/RG/LP Dated: 2.510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehar Bali
D/O Ravinder Bali
R/0 12/C, II-Ext. Gandhi Nagar, Tehsil & District Jammu

vide notification No. C’/ﬁé dated O+~ 06'9?092/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o
- M’\UPMW

-
(Mohanmmmad Yasin Beigh)
Registrar (Adm.)
No:3 72 7S §2-RGILP Dated: 2.5-.10.2022 )
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mehar Bali, Advocate
...... for information and necessary action.

o b

)

o

‘ VY
lﬁ?gistrar (Adm.) 2\-'0 b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /5579 9/ 202 JRGILP Dated: 2.5:10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gurpreet Kgur
D/O Kulvinder Singh
R/O Govindpuri Colony, Tehsil Vijaypur, District Samba

-

Y Ny
vide notification No._/° o dated 05'0é'"”1°9'{for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e
-
(Mohanrmad Yasin Beigh)

Registrar (Adm.)
No:3 70 93-92 ReiLP Dated: 2.5-.10.2022 %M%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gurpreet Kqur, Advocate
...... for information and necessary action.

o b

—
m A

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:f {A o OJZg;;/RG/LP Dated: 2.5310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Amir Mir
S/O Abdul Hamid Mir
R/O Batapora Alyalpora, Tehsil & District Shopian

vide notification No. 605’ dated 05 - 0'?’ D-CO{ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
-~ \
~ m»v

(Mohammiad Yasin Beigh)
Registrar (Adm.)

No:3709) - F8-RG/LP Dated: 2 5..10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Amir Mir, Advocate
...... for information and necessary action.

o b

I

et

N e

- ,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ SA/ 9]2022/RG/LP Dated:2310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Saleem Mir
S/O Mohammad Amin Mir
R/O Kanipora, District Shopian

vide notification No.ég é dated 3/ 0;'2‘0 )’/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order i
\/W%}/

r__’ ) . .
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 3 70 99- /o8- RG/ILP Dated: 2.<-.10.2022 ﬁa%
Copy forwarded to the: - .

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Saleem Mir, Advocate
...... for information and necessary action.

oA

=0
e aA"l0”
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /SA2 ajzag)/RG/LP Dated: 25-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jamyang Dolkar
D/O Tashi Jigmet
R/O Skyabu House, Lamayuru, Tehsil Khaltse, District Leh

vide notification No. (M} dated 05-0b ‘7/‘9}’/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
o TG

(Mohanmad Yasin Beigh)

Registrar (Adm.)
No:37/27F- /Y - RG/LP Dated: 2.5-.10.2022 jiﬂr
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Leh.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Jamyang Dolker, Advocate
...... for information and necessary action.

oA

: Yo
l’{c)gistrar (Adm.) ke

.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |.S63 9] 2623/RG/LP Dated: 2§710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasir Manzoor Lone

S/O Manzoor Ahmad Lone

R/O Hadipora, Rafiabad, Maidaan Mohalla, Tehsil-Watergam, District
Baramulla.

vide notification No. 52{’/ dated 5/03102-/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘
. W%ww
(Mohammniad Yasin Beigh)
Registrar (Adm.)
No:3 F/1S-22- RG/ILP Dated: 2_C.10.2022 k?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Yasir Manzoor Lone, Advocate

...... for information and necessary action. )
f
%M/
7 ) )/‘(\O
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.SEY% 7] 2022/RGILP Dated: 2.5:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jeemi Nargotra
D/O Jagdish Nargotra
R/O H.No.459 Kacha Talab, Bahu Fort, Jammu

vide notification No._f)/}fz datedgz‘oé'%l/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
o S

(Mohanrmad Yasin Beigh)
Rc/éristrar (Adm.)
No:37/Z3 - 32-RG/LP Dated: 2 $.10.2022/f vz
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Jeemi Nargotra, Advocate
...... for information and necessary action.

Sl

T

: : ~\0
%gistrar (Aclm.)‘M

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ SAS 97 202 #RGILP Dated:-210.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Oshin Bakshi

D/O Bal Raj Bakshi

R/O Ward No.3, House No.13, Adarsh Colony, Udhmapur

vide notification No. /675\ dated /() 02020 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order /

(Mfgl{amlnad Yasin Beigh)
Registrar (Adm.)

No:3 #/3/- 34 RG/LP Dated: 2.$.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. A
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Oshin Bakshi, Advocate
...... for information and necessary action.

ok

2

o~
%’3«3,.

ﬁgéistl'ar (Adm.)V™?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S48 2].222/RGILP Dated:25.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vipul Kishore Sharma

S/O Jugal Kishore Sharma

R/O Khadta, Kishanpur, Tehsil- Dansal, Jammu.

A/P Govt. Bunglow No.2 Special, Gandhi Nagar, Jammu

vide notification NO.E;;LO dated 0 iO(‘/lﬁ)J for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 2 -
wm‘w

e

(ﬁoihammad Yasin Beigh)
Rc@istrar (Adm.)
No:37/39-4 £ -RGLP Dated: 2.5310.2022 gl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vipul Kishore Sharma, Advocate
...... for information and necessary action.

o

Ty

) V ~\0
/lj;;iistrar (Adm.)’y\
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HIGH COURT OF JAMMU & KASHMIR AND LZﬁ)AKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /| SE6F 7J2:22/RGILP Dated: 2 510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Khan

S/O Ashaq Hussain Khan

R/O Check-I—Wangund, Khan Mohalla, Tehsil Doru, District Anantnag

vide notification No. 7(140% dated O3 '% vl@l@for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
»/- sz

-
(Mohay Y asin Beigh)

Registrar (Adm.)
No: 37/'/’;/7- S’L]‘ RG/LP Dated: 2.5.10.2022 &
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irshad Ahmad Khan, Advocate
...... for information and necessary action.

o s

N,_/J
‘G ,V\f'\.dwv)/)/
Registrar (Adm.)

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[$£8 %2020 IRGILP Dated: 25+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanpreet Singh
S/0 Tirath Singh
R/O H.No.71, Sector No.6, Trikuta Nagar, Jammu

vide notification No. QS’ dated 22 It }07? for a period of cne year has
been extended ftill 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 4
\ wwp\o‘,}oyl/
2\

- o
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 37/SS~ 6 2-RGAP Dated: 2.5-.10.2022 ZL;

7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sanpreet Singh, Advocate
...... for information and necessary action.

o A

»

f

o 3 g

~ ~\0
Rﬁjstrar (Adm.) A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SEF 4] 2022 IRGILP Dated: 25310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sapna Kumari
D/0O Kali Kishore
R/O Ward No-12, Naban Mohalla, District Rajouri

vide notification No. 555 dated 2l 'O)) ‘ %l/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order y -
\/M%W

(mhammad Yasin Beigh)
Re{ sistrar (Adm.)

No: 3FH £3 - Fo- RG/LP Dated: 2.$-.10.2022 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sapna Kumari, Advocate
...... for information and necessary action.

oA

—
R \/%0W

lkfitrar (Adm.)”V\f\o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /§"F0 3/2:22/RGILP Dated:2.5310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aadeesha Basotra
D/O Ashok Kumar
R/O 112/8 Nanak Nagar, Sector-3, Tehsil Bahu, District Jammu

vide notification No. ({;L 7 dated @?—OC*D/@)'/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
— .

-
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:3F/ 7/~ 28 - RGP Dated: 2 __5/;.10.2022-%?
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Aadeesha Basotra, Advocate

...... for information and necessary action.

—
. & _ Y
t/?z;ijt Adm.) 0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S FI 2f 2022 IRG/LP Dated: 2.5:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Bhasin

S/O Arun Kumar Bhasin

R/O Gohlad Tehsil Mendhar, District Poonch
A/P Qtr. No.198, Rehari Colony, Jammu

vide notification No. (ﬂyé dated 01763 'D/ﬁl/for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order . '

(Mohammad Yasin Beigh)
Rﬁistrar (Adm.)
No: 37/ 7 9-Q& -RG/ILP Dated: 2.$10.2022 g

Copy forwarded to the: - /

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ashish Bhasin, Advocate
...... for information and necessary action. ,

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S 72 {J2:22/RGILP Dated:25-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Simple Sharma
S/0O Lal Chand
R/O Village Patyari, P/O Sarna, Tehsil & District Samba

vide notification No.@sy— dated 3] 03.?/02{ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
(ﬁohammad Yasin Beigh)

Registrar (Adm.)
No:DF @ F- G4 - RG/ILP Dated: 2.£7.10.2022 z’%
Copy forwarded to the: - ,

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Simple Sharma, Advocate
...... for information and necessary action.

o b

\ =
\/‘ b= e

l’ﬁitrar (Adm.) W\°
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[SZ3 ] 222 IRG/ILP Dated: 2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Ali
S/O Ali Mohammad
R/O Qamarwari, Tehsil Shalteng, District Srinagar

vide notification No. 542- dated 05 U?)/@Z/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order —
- \“ﬁ/'%\o'w
(Moham Yasin Beigh)

Registrar (Adm.)
No:d F[GS-202-RGILP Dated: 2.5-.10.2022 V79

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. .
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Adil Ali, Advocate
...... for information and necessary action. ,

f
}agist (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %
EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ CF73 0f 222 IRG/LP Dated:25+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Fayaz
D/O Fayaz Nabi Shawl
R/O Raj Bagh near Masjid Noor, Tehsil & District Srinagar

vide notification No. (7% 6 dated O? ) [){ %lf for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
et

””l
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:D1203- /4 -RGILP Dated: 2.5.10.2022 o&wor

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Madiha Fayaz, Advocate

...... for information and necessary action.

S

A~
W

) \”
Registrar (Adm.) ~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S 75 9722:2/RG/LP Dated: 25710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhat Nabi Butt

D/O Gh.Nabi Butt

R/O Ward No.5, House No0.39 Ganie Mohalla Kishtwar

vide notification No q,} | dated ’2’c7 f3 242 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order N

S A-0”
(Moham ad Yasin Belgh)

Registrar (Adm.)
No:37211- /@~ RG/LP Dated: 2.5-.10.2022 @
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Farhat Nabi Butt, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/S 7% %1 2002 IRGILP Dated: 2.£10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Rashid

D/O Ab Rashid Ganie

R/O Hyderpora, Chanapora, Near Jamkesh Vechiles Greenpark Lane 1
Srinagar

vide notification No. 2 <_“[ Z dated ’2’&-%>_! for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ey
\/‘OJ \’\O'w
- >

Mohammad Yasin Beigh)
egistrar (Adm.)

No:3F2/5-2 E- RGILP Dated: 2_C=.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Insha Rashid, Advocate
...... for information and necessary action.

—
Qg;g}strar Adm. )20
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S 7 # %2022 /RG/LP Dated: 2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Deep Parihar

S/O Anil Kumar Kotwal

R/O Gatha, P/O Udrana, Tehsil Bhaderwah, District Doda
A/P 22/C, Upper Shiv Nagar, L.No-3, Jammu

vide notification No. ;28 (j dated 2‘{%3*1‘31/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\/W A~ \0”10)/\/
ohammad Yasin Beigh)
Registrar (Adm.)
No: 3 %g 360 -3F-RG/LP Dated: 25-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Akshay Deep Parihar, Advocate
...... for information and necessary action.

oA

MW

A0~
Q@ eglstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S 74 @j 2022 /IRG/LP Dated:2.£310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Lateef Deva
S/O Kh. Abdul Salam Deva

R/O Anantnag Town District Anantnag
A/P Tower No-06, Flat No 701 Saffa Valley Bathindi Jammu

vide notification No. {_/] %6 dated}?— 2-2062] for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ’

- ,)/\,-\O
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 37234-44$- RG/ILP Dated: 2_S*.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abdul Lateef Deva, Advocate
...... for information and necessary action.

oA

s ‘ M«’\CI
‘chlstrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [SF9 %] 222 IRGILP Dated: 2.5310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Janvi Gupta
D/O Vinod Gupta
R/O H.No.11, Sec-6A, Trikuta Nagar, Tehsil & District Jammu

vide notification No. (16{3 dated 03 -0&-Dedjfora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ .
\ S

)
(Mohammad Yasin Beigh)
cgistrar (Adm.)

No: 372 lth-S3-RG/LP Dated: 2.<..10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Janvi Gupta, Advocate
...... for information and necessary action.

o A

»

—

) W"{’L’”W

C}l;e/gistrar (Adm.) &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SH0 %2612 IRG/LP Dated: 2£:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Jamwal
D/O Jatinder Singh
R/O H.No.113, Patel Chowk, Fattu Chogan, Tehsil & District Jammu

vide notification No. L' = é dated bS- 0b-20) |for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
\__w e

-
(Mohammad Yasin Beigh)
oistrar (Adm.)

No:37285%- 61-RG/ILP Dated: 2_$-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ankita Jamwal, Advocate
...... for information and necessary action.

o A

\ -

,\l{cﬁgistrar (Adm.)
B




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LSYS™ 9 202/RGILP Dated: 2)10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasser Sultan Shan

S/O Mohd. Sadiq Shan

R/0O Gool, Moila Gool, Tehsil Gool, District Ramban

vide notification No. 63 € dated 65- -2 fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
VW%VV

-
(Mohanimad Yasin Beigh)
%}i/cgistrar (Adm.)

No: 36 94p . YFIRG/LP Dated: L0+10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban,
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Yasser Sultan Shan, Advocate
...... for information and necessary action.

o B

)
o~

s RN

%]i/c}istrar (Adm.)M"°



37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

o——

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [SAI %] 2622 IRGILP Dated: 26102022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Skarma Dolma
D/O Tsewang Deldan
R/O Bangkhang PA, Chuchot Gongma Leh Ladakh

vide notification No. S 6 dated 31~ %-3'5 2/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ W%;W

-~y

Mohammad Yasin Beigh)
cgistrar (Adm.)

No:37262-659-RG/ILP Dated: 2.5-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Leh.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Skarma Dolma, Advocate
...... for information and necessary action.

‘SN e
ngistra\rﬁ.m—\o 2oV

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k X

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SH2 9422 IRG/ILP Dated:2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushboo Mehraj

D/O Mehraj Ud Din Zargar

R/O Mirzabagh Saderbal, Tehsil Hazratbal, District Srinagar

vide notification No. Sa) 8 dated & -0F-202/for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\/ 9 M"\Qa’ww

e A
(Mohammad Yasin Beigh)
pRegistrar (Adm.)

No: 37<Z#4- 7#- RG/ILP Dated: 25-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Khushboo Mehraj, Advocate

...... for information and necessary action. L

oA

N w0

- -\O
Registrar (Adm.)v\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.$8F 9 2022/RGILP Dated:2.5.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Phuntsog Tsewang

S/O Phunchok Stanzin

R/O Skurbuchan, Block Khaltsi, Leh Ladakh

vide notification No. 50 > dated p}-0b-202 fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,

- N
(Mohammad Yasin Beigh)

IRegistrar (Adm.)

No: 5 22 Zﬁ— NS RG/LP Dated: 2...10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Leh.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Phuntsog Tsewang, Advocate

...... for information and necessary action.

S

)

%@istrar (Adm.) k4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. .k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [SAY 7/ 2:22/RGILP Dated: 25310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Sharma
S/O Romesh Lal

R/O V.P.O Seen Thakran, C/O Kuldeep Karyana Shop, near Middle School,
Udhampur, A/P Industrial Estate Dhar Road, Udhampur

vide notification No._> 68 dated 3!1-3-202/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order ‘
_ o BT A AN
(Mohammad Yasin Beigh)
cgistrar (Adm.)

No:372Q5. 93. RG/LP Dated: 2.5.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

9. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Pranav Sharma, Advocate

...... for information and necessary action.

’

—

o
Reoi AT
RegistraF (Adm.)yA\-107>°
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/S4S 2] 2222 /RG/LP Dated:2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeenat Yasir

D/O Yasir Mehmood Parrey

R/O Patushay Bandipora, Parrey Mohalla, Tehsil & District Bandipora

vide notification No. 3 S dated |2+ 8.2 | fora period of one year has

been extended till 31.12.2023 subject to the \verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order e,
o~ Y A
et \/‘ ‘ MP\O M

ohammad Yasin Beigh)
cgistrar (Adm.)
No: 372 9Y-3¢0|-RG/LP Dated: 2 <..10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Zeenat Yasir, Advocate
...... for information and necessary action.

o B

\\/\O’%VL«/

PSRN A&
QRegistrar (Adm. w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/S@4 %2622 IRGILP Dated:2£:10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Majid Hussain Paray

S/O Altaf Hussain Paray

R/O Sartingal, Tehsil Bhaderwah, District Doda

A/P House No.139, Bathindi Morh near Matoo Medicose, Jammu

vide notification No._'ﬂ b dated p}- 04 D)\ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /W
\\/‘ W;\/\'\U(v

)
ohammad Yasin Beigh)
cgistrar (Adm.)
 “4.RG/LP Dated: 2 $-~10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Doda.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
o~
AT LY

7. Mr. Majid Hussain Paray, Advocate
e -\0
g!l{?;istrar (Adm.)v\

ok

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |SA7T %] 2522 IRG/LP Dated:2.5-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mandish Bali

S/O Rakesh Bali

R/O Vijaypur, Ward No.3, Kamla Bali Niwas, Kothey Camp, Ram Nagar
Road, Tehsil Vijaypur, District Samba

vide notification No.__(f_(_j?*g dated 8): 06-2ed|for g period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absoiute/final enroliment as an
Advocate is ordered there before.

By Order —
w%%

- 2
ohammmad Yasin Beigh)
cgistrar (Adm.)

No:373/p - | #- RG/LP Dated: 2.5-.10.2022
Copy forwarded to the: ;

1. Principal District and Sessions Judge, Samba.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts. High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mandish Bali, Advocate
...... for information and necessary action.

o h

L
a i
C}lq{?gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /888 9] 2s)> IRGILP Dated: 25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shams Un Nisa

D/O Ali Mohd Mala

R/O Gund Hassi Bhat, Lawaypora, Parray Mohalla, Tehsil & District
Srinagar

vide notification No._é_sé dated 0S-0)-2021 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ’
) ’)/\*\0
(Mohammad Yasin Beigh)
%}l’cgistrar (Adm.)
No: 373 /4- 25 - RG/LP Dated: 2.5.10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
S. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shams Un Nisa, Advocate
...... for information and necessary action.
-
. AT A
f) . \g_\'{j "M
%}ygstrar (Adm.)1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [S@9 %[22 IRGILP Dated: 2.5:10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sharma
S/O Sanjeev Kumar Sharma
R/O H.No.339, Suchani, Vijaypur, District Samba

vide notification No. H gfi dated /(1 . U? 202 | for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
’ \ e

~ AT
(Mohammad Yasin Beigh)
%,R/egistrar (Adm.)
No: 37324 -33- RGP Dated:)5~10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Ccuncil of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keejping record of the same.
7. Mr. Vishal 8tarma, Advocate
...... for information and necessary action. \ ,

LT

-
Registrar (Adm.)

o A
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HIGH COURT OF JAMMUYU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [SG¢ 972022 /RGILP Dated: 2.5:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Idrees Ahmad Zargar
S/O Mohammad Yousuf Zargar
R/O Sadar Bazar, Mattan, Tehsil, Mattan, District Anantnag

vide notification No._ 1 £ 2  dated 36122024 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewai / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /
o8y YNV
' \/ R ’\.(’ >
(Mohammad Yasin Beigh)
Q,-S)&cgistrar (Adm.)
No:3 7334 -Ljj- RG/ILP Dated: 2.5-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.
5. CPC e-Courts. High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Idrees Anmad Zargar, Advocate

...... for information and necessary action. A
o=
M,\é}“‘u;j\,———

—
%l}gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Sar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 159/ %] 2222 /RG/ILP Dated: 25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Ahmad W ani

S/O Manzoor Ahmad YWant

R/O Wani Mohalla, Shangus, Anantnag

vide notification No._ﬁcj_ﬁ ﬂ dated 2! - 2.262) for a period of one year has

been extended tii 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
- AA
(Mphammad Yasin Beigh)

Registrar (Adm.)
No: 3734 2- 4G -RG/LP Dated: 2.5~.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Zahid Ahmad Wani, Advocate
...... for information and necessary action.

—

C)&gistrar (Adm.)my

o b




48

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S92 9] 2602/RGILP Dated: 2.5310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jasser Javed

S/0 Javed Ahmed Bhat

R/O Nowpora Srinagar, Tehsil & District Srinagar

vide notification No. 76 dated [9-)-2¢2) for a period of one year has

been extended il 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
\/‘W ‘//M"’

,-)4

( ohdmmad Yasin Beigh)

cgistrar (Adm.)

No:37350 - S 7-RG/LP Dated: 25-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Jasser Javed, Advocate

...... for information and necessary action.

o = LA

%{;}15 rar (Adm.) v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /ST 3 972622 /IRG/LP Dated: 2.5310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rouf Ahmad Bhat

S/O Gh. Mohammad Bhat

R/O Sugoo Handhama, Tehsil Imam Sahib, District Shopian

vide notification No. go S _dated21.2 202/ fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ A)/
)/\f\

( ohammad Yasin Beigh)
)?z(glstrar (Adm.)

No: 37354-65-RG/LP Dated: 2.5-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rouf Ahmad Bhat, Advocate

...... for information and necessary action.

il

)

" , /M,\b
Registrar (Adm.)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

—

NOTIFICATION

No:[§GY 9] 2022/RGILP Dated: 25710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Ahmed Charak

S/O Mohd. Muneer

R/O Chandi Marh, Tehsil Surankote, District Poonch

A/P- Ward No.3, near Industrial Area D.C.Colony, Rajouri

vide notification No._ S 62~ dated 21.2-2-62] for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ) -
\ e

Pl
(Mohammad Yasin Beigh)
cgistrar (Adm.)

No:AF3L£-73 - RGP Dated: 2 £-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Zaheer Ahmed Charak, Advocate
...... for information and necessary action.

ok

)

i

el ~\
Registrar (Adm.) W\
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HIGH CQURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

——

NOTIFICATION

No: (SG S 97 261) IRG/LP Dated: 25+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhubneshwar Sharma
S/O Amrit Sharma
R/O Ward No.6, Main Bazar, Tehsil & District Kathua

vide notification No._(_g_&P_ dated ] 8.2 . 20 2o for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order / N oW
\o-

M hammad Y asin Belgh)
Registrar (Adm.)
No:373 7Y -5/ - RG/LP Dated: 2.5=10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bhubneshwar Sharma, Advocate

...... for information and necessary action.

el \/
gi{gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.59 4 %] 2002IRGILP Dated: 25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shruti Sharma
D/O Ramesh Chander

R/O Village Daskal, H.No.54, Ward No.2, Opp. Govt. Middle School Akhnoor,
Jammu

vide notification No. S 2 6 dated 3|.3:202/ fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
Mw\ﬁ"ww
ohamma Yasin Beigh)
cgistrar (Adm.)

No: 37382- 89-RG/LP Dated: L£~.10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian. High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Shruti Sharma, Advocate

...... for information and necessary action.
Jf
Ly

Registrar (Adm.) T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/SG 7 %f2012/RG/LP Dated: 2,5:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amman Shafqat Mir

S/0O Shafqat Hussain Mir

R/O House No.54, Budhli, Tehsil Chilly Pingal, District Doda
A/P Opposite Link Road Masjid, Kishtwar

vide notification No. (_/ZB > dated 25 2202 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ DS
(Mohammad Yasin Beigh)
cgistrar (Adm.)
No: 373 92-G%- RG/LP Dated: 2.5-10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Amman Shafqat Mir, Advocate

...... for information and necessary action.

o b

/7

Y
o

e :
Registrar (Adm.)/v\
e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /SG& %] 2022 IRGILP Dated:2-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rashid Ahmed Lone
S/O Mohammad Sultan Lone
R/C Gul Colony, Sector-9, Zainakote, Tehsil Shalteng, District Srinagar

vide notification No. 5/%  dated 8. §:202/for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order : PR
\ o~ L
—-
ohammad Yasin Beigh)
Registrar (Adm.)
No: 37398 -4 6 RG/AP Dated: 2.5-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Rashid Ahmed Lone, Advocate

...... for information and necessary action.

o s

\ e
4{i;e/gistrar (Adm.) "
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /S99 % 2622/RG/ILP Dated:.25.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhaydeep Singh Bali

S/O Jagdeep Singh Bali

R/0O Bali House, Magarmal Bagh, Srinagar

A/P H.No.182, Lane 7 Sector 7 Nanak Nagar Jammu

vide notification No__SS(% dated 3 > ~F-202) for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
e
- e
(Mohammad Yasin Beigh)

cgistrar (Adm.)
No:374@24- /3 -RG/ILP Dated: 2.<.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abhaydeep Singh Bali, Advocate
...... for information and necessary action. ,

"
L o

- A\
Registrar (Adm.) 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /600 %]2012/RGILP Dated:25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Sadotra

S/O Romesh Sharma

R/O Phase-I1, Surksha Vihar, Plaoura Top, District Jammu

vide notification No. él 19 dated 05 €222/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
- \
( oham\m'a’dﬁin Beigh)
egistrar (Adm.)

No: 3FY /- 2 /- RG/ILP Dated: 2.5-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aditya Sadotra, Advocate
...... for information and necessary action.

Sl

\ p ; A
\ w%“y

- \_/ -0
(;;e/glstrar Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /601 9] 2002/RGILP Dated: 2.5+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shagun Mahajan
D/O Sushil Mahajan
R/O H-No.287/1, Sector-2, Durga Nagar, Talab Tillo, Jammu

vide notification No, $/ 8 dated 21-2-26032] for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \

—
ohammad Yasin Beigh)

yRegistrar (Adm.)

No:3F422 - 25. RG/LP Dated: 2 ¢..10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shagun Mahajan, Advocate
......for information and necessary action.

o b

=
- N A g
qgﬁglstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /602 2]201)IRGILP Dated: 25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Stanzin Chostak
S/O Nima Namgial
R/O Youlang, Karsha, Tehsil Zanskar, District Kargil

vide notification No._ D 6 ! dated { ). 626719 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ %W
. W " -\AP\U
)
(Mohamniad Yasin Beigh)
cgistrar (Adm.)
No: 3FY30-37-RG/LP Dated: 2.57-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Stanzin Chostak, Advocate
...... for information and necessary action.

%(Eistr F (Adm.) W\

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of RBar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£ 43 9] 2222/RGILP  Dated:2.5310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Hussain Sofi

S/O Gh Hussain Sofi

R/O Rakh Shalina Tingan, Mohalla Hussaini Colony, Tehsil B.K. Pora,
District Budgam

vide notification No. 860 dated | -] o . 2519 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order / ‘
\/‘W *‘\Ql’—woy‘/

-~ %
(Mohammad Yasin Beigh)

| ¢gistrar (Adm.)
No: 374 3Q- 4 S RGP Dated: 2.$-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts. High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Hussain Sofi, Advocate
...... for information and necessary action.

4

Nl
o N

— -\
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINACAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % * '

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£ 0 of 20))/RGILP Dated: .10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj Mohi ud Din Ganai
S/O Ghulam Mouhi ud Din Ganai ,
R/O Suchin Banit, Tehsil Beerwah, District Budgam

vide notification No. Z {2, dated ((3 - 3 LOIC} for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
- W

(Mohammad Yasin Beigh)
cgistrar (Adm.)

No:3F/ Ly 4. S3-RG/LP Dated: 2.5-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mehraj Mchi ud Din Ganal, Advocate

for information and necessary action.

oA

V
(60) ". "'\U
(%Eystrar Adm.) 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /405" 22001 IRGILP Dated: 2.510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ali Nengroo
S/O Ali Mohd Nengroo
R/O Jafferpora Gangoo, District Pulwama

vide notification No. 5)@0 dated /g [0 2= /ﬁ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order —~
’ : \_//‘ O::/\'\ O’;’)’Ey}‘/
Van i ’
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 3F4 58 - 3 - RG/LP Dated: 25.10.2022 KZ}
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shahid Ali Nengroo, Advocate
...... for information and necessary action.

o b

e
C»/;’;,;M»
7 2 ~\L
el %

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /507 %] 2600RGILP Dated: 25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidhant Maini
S/0O Ashok Kumar Maini
R/O Village Hari A/P Surankote, District Poonch

vide notification No. % dated [T - £- Lo[9for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o :

P IR
(Mohammad Yasin Beigh)

Registraa&Adm.)

No: 3747£ - 73 -RG/LP Dated: 15-10.2022
Copy forwarded to the: -

1.
2.
3.

o

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Mr. Sidhant Maini, Advocate
...... for information and necessary action.

o
N
) %O"w
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£ 8F %]200URGILP Dated: 15:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aayushi Raina

D/O Romesh Raina

R/0O H.No.234, Sector 4, Upper Roop Nagar, Jammu

vide notification No. lf@) dated 29—3—20)! for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

B *
y Order \/@/va
el AT
(Mohammad Yasin Beigh)

Registr@\i‘/(Adm.)
No:374 74 - Hi-RG/LP Dated: 2 5~.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Aayushi Raina, Advocate
...... for information and necessary action. >
o
~ eVt
Registrar (Adm.)\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *k

EXTENSION
| OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [/ 74 %) 2022/IRGILP Dated: 2.6:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vineet Khajuria

S/O Ramesh Khajuria

R/O Miran Sahib, Bansultan, Tehsil R.S Pura, Jammu

vide notification No._ S 223 dated S.2:20) for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ C/\-CJ\/'
- AR b=
(Mohamniad Yasin Beigh)
Registray, (Adm.)
No:é?é’&z - g 9. RG/LP Dated: J5-10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vineet Khajuria, Advocate
...... for information and necessary action.
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Registrar (Adm.) W\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£ 09 4]202/RGILP Dated: 2 §10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mukesh Kumar

S/O Madan Lal

R/O KuluHand, Ward-2(Vishal Pura), Bharath Bagal, District Doda
A/P Near Tiny Tots Hr.Sec.School Paloura, District Jammu

vide notification No. /OS _,j; dated /Lf. 09 . 202/for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord \
o =

AANOT
—
(Mohammad Yasin Beigh)
Registr@gAdm.)
No:3F G -9 F.RG/ILP Dated: 25.10.2022 '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mukesh Kumar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Vd .
No: / o/ ?772&2£/RG/LP Dated: 2.5710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kumari Rupali

D/O Romesh Chander

R/O Village Barota, tehsil Ramkot, District Kathua

vide notification No. L/?'Z dated 05— 6- 2021 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \

V\..\O

—
(Mohammad Yasin Beigh)
Registr%Adm.)
No:3l i 94-S0S-RGILP Dated: J.510.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kumari Rupali, Advocate
...... for information and necessary action.
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\ e

l{ggistrar (Adm.) A~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /4// 2/ 2622 IRGILP Dated: 2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Shan

D/O Balwan Singh Shan

R/O Village Tagood, Tehsil Mughal Maidan, District Kishtwar

vide notification No._ S60  dated 3!.%.2.6)./ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. ,

2
By Order /
\\\/\ K\DWW

m . 5, My
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: I 7S50 -/3 - RG/ILP Dated: R .5-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Pooja Shan, Advocate
...... for information and necessary action. ’

\ o
) \\/m
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /A /2 97 22)2/RGILP Dated: 253102022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shweta Sharma

D/O Sham Sunder Sharma

R/O Ward No.6, Rajal A, P.O Rajal, Tehsil Nowshera, District Rajouri
A/P H.No.8, Shivalya Enclave, Poonch Lines, Lower Muthi, Jammu

vide notification No. 52-{1_ dated 0 - 6 - 202for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order w'/’:
e “a\O
(Mohammad Yasin Beigh)
chistl;@r (Adm.)
No: 3755/ - 5 §-RG/LP Dated: 2.5-.10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shweta Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/4/3 % 2222 IRGILP  Dated:2,¢:10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hirah Rafique

D/O Mohammad Rafique Wani

R/O S.D. Colony, Batmaloo, Srinagar

vide notification No. (1§5} dated @5«6"102/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order OJ -
—- i .)/\r\
(Mohamniad Yasin Beigh)

Registrar (Adm.)
No: 37559~ & £-RG/LP Dated: ) <=.10.2022 Y

-

Sied

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Hirah Rafique, Advocate
...... for information and necessary action.

o

o
. LAY
ﬁggistrar (Adm.) A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /814 ] 222/RGILP Dated: 26710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Versha Choudhary

D/O Raj Kumar Choudhary

R/O Ward No.5, Lower Rehmbal IInd Near Kali Mata Mandir, District
Udhampur

vide notification No. S%g_ dated 019 '6’ 202/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

-
By Order \/ M
M(\U

—
(Mohammad Yasin Beigh)

Registrar §Adm.)
No: 375 F/ - 74-RG/LP Dated: 2.5 .10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Versha Choudhary, Advocate

...... for information and necessary action. ,
A s

Y -~
Registrar (Adm.)M
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /4/5” %] 2022 IRGILP Dated: 2.5:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Adleen Mehraj
D/O Sheikh Mehraj Ud Din
R/O Kachgari Masjid Fateh Kadal Srinagar, A/P Zaldagar Srinagar

vide notification No. L(}(_i dated 29 - 5’20)—’ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /M/
‘ 0
. \‘ W/')/\(\Cj

O \\/ "
(Mohammad Yasin Beigh)
Registrar (Adm.)

)

No: 375 7% .- J§-RG/LP Dated: 2.(>.10.2022 o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Adleen Mehraj, Advocate

...... for information and necessary action.
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I{ggistrar (Adm.) R4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/ 7 -
No: /£ /A 2] 122URGILP Dated: 2.5:10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hitesh Koul
S/O Maharaj Krishan Koul
R/O House No.236, Lane J1, Durga Nagar, Sec. 2 P.O. Roop Nagar, Jammu

vide notification No. (" 6 > dated [ S - érlOl'[ for a period of one year has
been extended ftill 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ W%W
- pe
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:ﬁ'%' SF-“7%.RG/ILP Dated: 2 5-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Hitesh Koul, Advocate
...... for information and necessary action. ,

\ -
\\/ %W

/' -~
Registrar (Adm.) >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

£ . N~
NO?/K?/}‘? %{f&i}/RG/LP Dated: A4310.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Savneet Kour

D/O Partap Singh

R/O Lam, Tehsil Qila Dharhal, District Rajouri
A/P Machine Domana Near Gurudwara, Jammu

vide notification No. 65> dated 65 -=F-202] for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order —
"

(Mohammad Yasin Beigh)
Registrar,(Adm.)

i)
No A 2S5 95~ £ 22 RG/LP Dated: 2.5%10.2022 i
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadmg on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Savneet Kour, Advocate

...... for information and necessary action.
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l?c istrar (Adm.) A7

W

n/




73

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£/8 9] 222 2/RGILP Dated: 25740.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajad Ahmad Pala

S/O Ghulam Mohammad Pala

R/O Hardu Madam Tangmarg, District Baramulla

vide notification No._ 112 dated _[9-7F_252] for a period of one year has

peen extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ A~ .
— A
(Mohammad Yasin Beigh)
chistr'il&;(Adm.)
No:AF L8683 ~ /2 - RG/LP Dated: ).5-10.2022 '
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramuila.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sajad Ahmad Pala, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/A/9 972622 IRGILP Dated:25.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Puran Singh
S/O Prem Singh
R/O Mari Polytechnical college road Mari District Reasi

vide notification No. '7& ;L dated W .2 2018or a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL..B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ o W
. \~™
— >
(Mohammad Yasin Beigh)
Registraaﬁ(Adm.)

No:3 7#//- /8- RG/LP Dated: 2.>.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Puran Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:///22 7] 202> IRGILP Dated: 2.510.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahjahan Sikander

S/0 Sikander Azam

R/O Dharana, Tehsil Mendhar, District Poonch
A/P H.No.10, Regal Lane, Bathindi, Jammu

vide notification No._| l ?2 6 dated {0 - ( —=262Dfor a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

— A
(Mohammad Yasin Beigh)
Regist@r (Adm.)

No: 374/ 9-2€ . RG/LP Dated: 2.5>.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shahjahan Sikander, Advocate

...... for information and necessary action. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/{Z/ 272522 /RG/LP Dated: 25:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranjeet Singh

S/O Rattan Singh

R/O Panjana P/O Bhatyari, Tehsil Dansal, District Jammu

vide notification No._ 109¢, dated [©_[-2620 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order - .
i a2
”V\K\U

—
(Mohammad Yasin Beigh)
Registraor (Adm.)
No: 37631 -38-RG/LP Dated: 2.$210.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ranjeet Singh, Advocate

...... for information and necessary action.

oA

\_—eriian

-
Registrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /22 972022 IRG/LP Dated: 25710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Gupta

D/O Raman Gupta

R/0O H.No.803, L.No.12, Shakti Nagar, Jammu

vide notification No._ §092 dated [0-1-2620 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ /
\/W\f/\ '\O;;)/

— 9
(Mohammad Yasin Beigh)
Registgj/r (Adm.)

No: 37439 -L/6 - RGILP  Dated: 2.5~.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Pooja Gupta, Advocate
...... for information and necessary action. ,

\/%V

- ; (\0
Registrar (Adm.) Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /23 27.2:4RGILP Dated:25210.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Princy Behal
D/O Pardeep Kumar
R/O H.No.14/C, Shastri Nagar, Tehsil Jammu, District Jammu

vide notification No. S L_'f dated 0 [ - 4'2011 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order N,%r\ﬁ

g
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:J 74 7 - SY%-RG/LP Dated: ).5-.10.2022 B)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Princy Behal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Zé[ﬁﬁ Oézzogg/RG/LP Dated:28,10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mayank Sharma
S/0O Yash Paul
R/O Maira, P/O Jourian, Tehsil Jourian, District Jammu

TN "

vide notification No. -~ dated -~ ifora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Al

Wi
By Order N

— -
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 38 2884-£F£- RG/LP Dated: 28-10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mayank Sharma, Advocate
...... for information and necessary action.

o b
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Yo S
Registrar (Adm.) )/‘5 \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£2f) 7]2222/RGILP Dated:2-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ganesh Sharma

S/0O Sat Paul Sharma

R/O Bakhar Tehsil Siot District Rajouri

vide notification No. LHQ— dated 2—67 -3 20/ fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :

(Mohammad Yasin Beigh)
Registr%} (Adm.)
No:D7£S - E2-RGILP Dated: 202.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ganesh Sharma, Advocate

...... for information and necessary action.

o s

OJ—'/Y
e
Registrar (Adm.)

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£ 2.5 /2002 IRGILP Dated: 210.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fida Hussain Wani

S/O Gulzar Ahmed Wani

R/0O Village Gool Tehsil Gool, District, Ramban
A/P H.No.536, Jogi Gate Gujjar Nagar Jammu

vide notification No. Lf(é/ dated 2 6’ - 202 [for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

}
By Order -
g \ W
Pl \\n/' -
(Mohamwad Yasin Beigh)

Registra@(Adm.)
No: 37£63 - Z¢- RG/LP Dated: 2.$-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue ot

Government Gazette.

President, District Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Fida Hussain Wani, Advocate

...... for information and necessary action. -
A0
. W
Registrar (Adm.)

W

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /424 %7 2032/RGILP Dated: 2:5:10.2022

~

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaz Ahmad Ganiee
S/O Nazir Ahmad Ganiee
R/O Suder Kote, Payeen, Tehsil Ajas, District Bandipora

vide notification No. 9(30 datéd 29-’3 - 2az/for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
el W
(Mohammad Yasin Beigh)
chistraw(Adm.)
No: 37£ 7 - 7§ - RGP Dated: 2.5-.10.2022 i
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ajaz Ahmad Ganiee, Advocate
...... for information and necessary action.

S

—
chistx(iBL(Adm.) ka
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Fxercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

£ o
No: //£27 #/2052/RGILP Dated: 2.510.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjum Abdullah

D/O Mohd Abdullah Itoo

R/0 Kaskoot, Banihal District, Ramban
A/P Bathindi, Vidhata Nagar, Jammu

vide notification No. 9&7/ dated 2ﬁ/%"la}ifor a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order A
—
(Mohammad Yasin Beigh)
- Registrar, (Adm.)
No:37E F9-5&- RGILP Dated: 35-.10.2022 5

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Anjum Abdullah, Advocate
...... for information and necessary action.

p—r
e~
Pl \Z/‘{\/V\'/
chis[%* F (Adm.) W’
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i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/A28 %72222/RG/LP Dated:2510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chowdhary Furkan Anis

S/O Anis Ahmed Chowdhary

R/O Rawalpora Fair Banks Colony Lane D Tehsil Chanpora-Natipora
District Srinagar

vide notification No. (47’5 dated ZQ'B“ZOJ’/fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order —
)’ 2%
(Mohammad Yasin Beigh)
Registrar/p(Adm.)
No:3F£8%- G4 - RGLP Dated: 2.5>.10.2022

Copy forwarded to the: -

1. PrincipaI'District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Chowdhary Furkan Anis, Advocate

...... for information and necessary action.

ok

\ M%/

. ~Yo
P
Registrar (Adm.) W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£29 972022 IRG/LP Dated: -5+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sophia Habib

D/O Habib Chowdhary

R/O Oppdsite 411/A, Put A3, Gandhi Nagar, Jammu

vide notification No. SZ(’/ dated O8-6-202] for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/ner character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/w“";»y/
A0
(ﬁ?)haml ad Yasin Beigh)

Registrag (Adm.)

No:D 74 FS~F22- RG/ILP Dated: 2.5-.10.2022 ecs

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sephia Habib, Advocate

...... for information and necessary action. P

-~ . ' -
Registrar (Adm.) 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /636 9J222/RGILP Dated: 2340.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankush Sharma
S/O Ram Krishan
R/O Village Budhi, Tehsil Chowki Choura, Akhnoor, District Jammu

vide notification No. Hlé dated 0S- 06 .2631for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -
’ V W%}V

A\
—_
(Mohammad Yasin Beigh)
cgistrar (Adm.)
No3Z7/B- 23« RG/LP Dated: 2 F-10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ankush Sharma, Advocate

o b

...... for information and necessary action. r_/,,/
el U:/\«-\&Fw/

gggg_istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/§.3/ 9] 2022/RGILP Dated:22.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ananya Sharma

D/O Ashok Kumar

R/O Ward No.1, Tehsil Rajpura, District Samba

A/P 136/2, Shiv Nagar, Talab Tillo, Street No.2, Jammu

vide notification No. (_'[3 8 dated S b 202 | for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ~
v -
A\

mohammad Yasin Beigh)
egistrar (Adm.)

No57?24{- 3/- RGLP Dated: 27 -10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ananya Sharma, Advocate
...... for information and necessary action.

bl

*‘:/..
\\—/\ 0\/‘%")/),/

(_,. (g

#e/gistrar (Adm.)‘v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£632 9J/222/RG/LP Dated: 2310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anurag Bakshi
S/O Ajay Bakshj .
R/O H.No.23, Extn.-2, Subash Nagar, Tehsil & District Jammu

vide notification No._l’f_lj H dated §- € 202 ) fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M_/;_ =
(Mohantmad Yasin Beigh)
Xegistrar (Adm.)

No37732-39. rRGLP Dated: ) P..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsc keeping record of the same.
7. Mr. Anurag Bakshi, Advocate
...... for information and necessary action.

o

N\
qRﬁjstrar (Adm.)v\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£.33 Z7202)./RG/LP Dated: 23:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Gupta

S/O Rakesh Gupta

R/0O H.No.365, Sarwal Chowk, Rehari, Tesil & District Jammu

vide notification No. l'f L0 dated 06S. 06202 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
. \ W%A/
{(Mohammad Yasin Beigh)
Y Registrar (Adm.)
No: 37740~ 47-Re/LP Dated: L F-10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Danish Gupta, Advccate
...... for information and necessary action. ,
T

{g}gstrar (Adm.)

Sl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/5 34 9 20214RG/LP Dated: 210.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dhruv Pant
S/0O Rahul Pant
R/O House No.214, Sector-4, Upper Roop Nagar, Jammu

vide notification No. Q €] dated 5. 06 202 fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ -
N )
(Mohammad Yasin Beigh)
iRegistrar (Adm.)

No:37 748 - S SRG/LP Dated: 23-.10.2022

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Dhruv Pant, Advocate
...... for information and necessary action. ,

T

: \/ ~10~
ﬁgc&is/trar (Adm.)v‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/6 35 diu&/RG/LP Dated:&2.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haroon Khalid
S/0O Khalid Latief
R/O Nowgam, Kandi, Kalas, Tehsil & District Baramulla

vide notification No. {_«Z €0 dated 8S- 0b 2o fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

Y oV 3410
(moharﬁ‘mMn Beigh)
cgistrar (Adm.)

No:3F FS88- 64-RGiLP Dated: L 7-.10.2022

Copy forwarded to the: -

By Order \\

1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Haroon Khalid, Advocate
...... for information and necessary action.

el W/‘
%SW et

St
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /636 052&;2 /RG/LP Dated:23.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Swarcha Mahajan

D/O Satinder Gupta

R/O Near Old Bus Stand Rajouri, Tehsil & District Rajouri.

A/P Plot No.205, Opp. Punjabi Brcthers, Rehari Colony, Jammu.

vide notification No. 6 C‘/D dated 65 F. 3/0')/,} for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.:

By Order '
T~
\ A N ’(G()‘/\/
—-
(Mohamn Beigh)
%yl{'egistrar (Adm.)
No:AF7 7685 -#2-RG/LP Dated: 23} -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Swarcha Mahajan, Advocate
...... for infcrmation and necessary action.

o b

W
Y Ll

/’3' ¢
Registrar (Adm.) >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/637 7[2022 RGILP Dated:37-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Navjot Sharma
S/O Naresh Kumar
R/O Ward No.17, H.No-23, Purani Poonch, Tehsil Haveli, District Poonch

vide notification No. 7£O dated 2. 8. 202 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional Iicence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )

/—7.
ohammad Yasin Beigh)

cgistrar (Adm.)

No:3TFF#3-86. RGILP Dated:2F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Assocciation, Poonch.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Navjot Sharma, Advocate
...... for information and necessary action.
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c;iz}jstrar (Adm.)Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /838 9261 2/RGILP Dated: 23.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohsina

D/O Javed Iqbal Bhat

R/O Mohalla Faridiya Near Noor Masjid Doda, Tehsil & District Doda
A/P Gulmarg Colony Near Opposite City Hospital, Bathindi, Jammu

vide notification No. éO' dated 65 #2023 for a period of one year has
been extended ftill 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order K T
w —
-~ ’)/\P\O
(Mohammad Yasin Beigh)
QmB&gistrar (Adm.)

No: 3T 18/ -88-RG/LP Dated: Q7 -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mohsina, Advocate

...... for information and necessary action.
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C}l;e/gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/639 9[2023/RGILP Dated:23+10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Hameed
D/O Abdul Hameed Bhat
R/O Bait Ul Muskaan, Kralteng, Tehsil Sopore, District Baramulla

vide notification No. 602, dated &.7). 202} fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ) :
\/‘WW

- - 0%
(Mohammad Yasin Beigh)

egistrar (Adm.)

No:3F FB9-96- reiLP Dated: 3 F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mehak Hameed, Advocate
. for information and necessary action.

-~
\/ L r\6F’W
" e
d&g;istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6 Yo 92022 /RGILP Dated: 23-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nadeem Akhter

D/O Mohd Ayoub Khan

R/0O Chaktroo, Tehsil Haveli, District Poonch
A/P Nowabad Sunjwan, Jammu

vide notification No. 629 dated 5- 7 D/0»1/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order : = Y
N\
(r?()hammad Yasin Beigh)
cgistrar (Adm.)

No:37797-80Y RGP Dated: 2 F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nadeem Akhter, Advocate
...... for information and necessary action.

c»fj
o) \/ A\ \O A
C;‘{}%istrar (Adm.)

o e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/#1 92022 /IRGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palvi Thakur

D/O Bodh Raj Thakur

R/O Gharian Kallan, Near Agriculture Office, Ward No.2, Tehsil Chenani,
District Udhampur

vide notification No. &2 7} dated §:-7.202/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ /
\/Wﬂ A

. A0
ohammad Yasin Beigh)
cgistrar (Adm.)

No: 37808~ |2~ RG/LP Dated:X7-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Palvi Thakur, Advocate

...... for information and necessary action.

P
WStrar (Adm.)

o s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Z(f Qi 912022 IRG/LP Dated®§-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajinder Singh

S/O Behari Lal

R/O Phagmulla (Pogal), Tehsil Pogal Paristan (Ukhral), District Ramban
A/P Bohri, Udeywala Jammu

vide notification No. éﬁ& dated 5-7). Q02| fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\ W
(Mohammad Yasin Beigh)
cgistrar (Adm.)

No:37813 -20-RGILP Dated: 37-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rajinder Singh, Advocate
...... for information and necessary action.

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* Kk *k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ 643 off $22/RGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Radika Rajput
D/O Daulat Ram
R/O Bishnah, Sikander Pur, Tehsil & District Jammu

vide notification No. éé ] dated 5 201 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\/ oV ’\/\(\G

ohammad Yasin Beigh)
cgistrar (Adm.)

No:i?@ﬁ t~A Q- RG/LP Dated: 23}-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. '
7. Ms. Radika Rajput, Advocate
...... for information and necessary action.

ok
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W%—")ﬂ/

—
(%?istrar (Adm.)r"/\ ‘o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k* %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/64l 9f 2022 /RGILP  Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ridhima Nischal

D/O Vipan Nischal

R/0 192-A, Gandhi Nagar, Jammu

A/P 701-A, Aerobera, Luxury Apartments, Sector-1, Channi Himmat, Jammu

vide notification No._ £12  dated . £. 262} for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order '
— N
(Mohammad Yasin Beigh)

C}w‘,]/legistrar (Adm.)

No: 37829 - 34 RG/LP Dated: 3 F~.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ridhima Nischal, Advocate

...... for information and necessary action.

N\ e
)d/\

Registrar (Adm.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6 ¢S 47202 /RG/LP  Dated: 13.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Dogra

S/O Narender Kumar

R/O Rahya Bagla, Tehsil Vijaypur, District Samba

vide notification No. 559 dated 8 -6.202] fora period of one year has

been extended ftill 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | | ' ,

-
(Mo

hammad Yasin Beigh)

egistrar (Adm.)

No.~5i§52- QQ—RG/LP Dated: 2 7..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vishal Dogra, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [6YF 4]202)RGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taniya Razak

D/O Mohd Razak

R/O Gurha Brahmana, Ban Talab, Jammu

vide notification No. g 24 dated 09.6- lbD—I for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '

AT
( ohammad Yasin Beigh)

cgistrar (Adm.)

No: 3FRYS. S 2- RGP | Dated: 2 F .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wlng Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Taniya Razak, Advocate
...... for information and necessary action.

o b

N
@gistrar (Adm.) >A7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/OY F 9] 2024RGILP Dated: 27-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Virinda Charak

D/O Sohan Singh Charak

R/O Dassal Kartholi, Ward no-1, Town Bari Brahmana, District Samba

vide notification No. S t’f > dated 68 6h- 2¢1) for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ _//L)/

Co ad 5 Ao
—
(Mohammad Yasin Beigh)
cgistrar (Adm.)

No:3FS3 - 40 RG/LP Dated: 7 -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Virinda Charak, Advocate
...... for information and necessary action.

2cg \xr(/%
(ﬁc/gist Adm. ) A0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/BYE 9]Re22/RG/ILP Dated: 27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satyam Arora

S/0O Sanjay Arora

R/O H-No.153, Ward No.18, Near Mandir Morh Dewan Janjh Ghar Sarwal,
Jammu

vide notification No. S/S_ dated 3/ -3- 2 2] for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of. provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord :
yore e

o 1/\"\0"'&)’
ohammad Yasin Beigh)

cgistrar (Adm.)

No:3 2@ éﬁ - é@ = RG/LP Dated: 2 z-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Satyam Arora, Advocate
...... for information and necessary action.

o b
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ct}iC/g'strar (Adm.)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/élﬂ'? ’J-?OJJ-/RG/LP Dated:2%-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Tabsam
D/O Ab Rashid Qazi
R/O Ward No.5, Bye-Pass Road, Tehsil Batote & District Ramban

vide notification No. l_»[ﬁéz dated D?'O€~ Do) fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ~
\_/ %V\/

n\A

Pk
(Mohammad Yasin Beigh)
Registrar (Adm.)

No3FR6L9-F6 -RG/LP Dated: 27 .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nahida Tabsam, Advocate
...... for information and necessary action.

o

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /656 %] 26>2/RGILP Dated:2%-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mustafa Kamal

S/0O Nasib Ullah Khan

R/O Chandi Marh, Tehsil Surankote, District Poonch
A/P Ward No.1, Kheora, Danishabad Colony, Rajouri

vide notification No. Hé?x datedo?é‘S-loD.,/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolliment as an
Advocate is ordered there before.

By Order '

N AT
— -
(Moham Yasin Beigh)
cgistrar (Adm.)

No:D T8 FF-GY.re1P Dated: 27.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Myr. Mustafa Kamal, Advocate

...... for information and necessary action. ,
N o

\_oelmn

-_" . K\U(’
éyistrar (Adm.)M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/f$/ %2022/RG/LP Dated: 27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Randhir Singh
S/0O Nirpal Singh
R/O Sector No.1, Gole Munshi Chowk, Bank Colony, Talab Tillo, Jammu

vide notification No. sc ! dated Q - é Qo2 fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ A

.
(Mohamniad Yasin Beigh)
cgistrar (Adm.)

No: 3 FEHS F2- RGP Dated: 27 -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Randhir Singh, Advocate

...... for information and necessary action. \ o

O
%Eistrar (Adm.) AT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/AS2 4]2622/RGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Parihar
S/O Sagar Singh
R/0O Village Kahri, Tehsil Bhalla, District Doda

vide notification No._ S 10 dated Q-6 e fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order y

Sy

( ohammad Yasin Beigh)

cgistrar (Adm.)
No:3 2049 D-900 RG/LP Dated: 2F-10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rahul Parihar, Advocate

...... for information and necessary action.

&b

Rwlstrm (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council ander Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /653 9[2022/RGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Rashid Mughal
S/O Mohd Rashid
R/O Naka Manjhari,Tehsil Mendhar, District Poonch

vide notification No._ S$ é dated 63-7-A2 62| fora period of one year has
been extended ftill 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
\\/ /W

— y\’\o»"
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 3790/- 08 - RGILP Dated: 2 3-.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aamir Rashid Mughal, Advocate
...... for information and necessary action.

o A

~ ~\0"

rwoistrar (Adm.) k4

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /8SY 9]2022/RGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ahmed Ubaid Ullah
S/O Asif Ali Najar
R/0O Kishtwar, Shaheedi Mohalla Tehsil & District Kishtwar

vide notification No. & 6! dated 6 - 7-2102\3,1for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sou'qht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ %M
\/ M-—\OP

—
(Mohammad Yasin Beigh)
gistrar (Adm.)

No:37 989 -/ -RGILP Dated: 3 .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ahmed Ubaid Ullah, Advocate
...... for information and necessary action.

o b

\ o

- Ao
9léglstrar (Adm.) 2\




116

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /65§ iﬂ"Za}L/RG/LP Dated: 2%.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Isha Razdan

D/O Inder Krishan Razdan

R/O Habba Kadal,Maddanyar,Tehsil Srinagar South, District Srinagar
A/PFlat-9,Block-88,Jagti,Lane-17 Minitownship Jagti, Jammu

vide notification No. S 8 Y  dated p>-07-Rel1fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord .
y Order \ W%W
)”’-)' %
 hammd Yasin Beigh)

cgistrar (Adm.)
No:3F 9/ F-24-RG/LP Dated: 2F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Isha Razdan, Advocate
...... for information and necessary action.

o b

) . \‘/\"‘\ 0
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /656 % 2022 IRGILP Dated: 2710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kannu Karan Prasher

S/0O Sushil Kumar

R/O Village Uttri, P.O. Barwal, Tehsil & District Kathua

vide notification No, 29 7 dated 08 04- 02| for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
\/a—a‘
. G
(Mohanimiad Yasin Beigh)
Qp/l(cgistrar (Adm.)
No:AT925~33-RG/ILP Dated:23-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kannu Karan Prasher, Advocate

...... for information and necessary action.
o

%ﬁﬁg&str r (Adm.) A"



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /687 92122 IRGILP Dated27-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sajjad Hussain

S/O Mohd. Hussain

R/O Goond Minjee, Tehsil Kargil

A/P- H.NO.150, Bhatindi Kargil Colony, Jammu

vide notification No. L{ﬂ 8  dated 2->-Qe ) for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
AN =T
(ﬁohammad Yasin Beigh)
%/chistrar (Adm.)

No: 379 33- QQ- RG/LP Dated: o #-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sajjad Hussain, Advocate
...... for information and necessary action.

o>

A\ T
@;istMm.) N0 i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /4S8 9] 2022 IRGILP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rizwan Ul Haq

S/O Muhammad Amin Hajam

R/O Batapora, District Shopian

vide notification No. ‘5’ O  dated 2 (. E-)/DD/J for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ \
\ % m
(Mohammad Yasin Beigh)
egistrar (Adm.)

No:3 F9U)-4Q-RG/LP Dated: 27-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rizwan Ul Haq, Advocate
...... for information and necessary action.

ok

A~
%4 w
l cglstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Zé gg @d 2022/RG/LP Dated:274.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Neeraj Kumar
S/O Romesh Kumar
R/O Jagir Ghordi, Tehsil Ramnagar, District Udhampur

vide notification No._~ ™’ dated . "~ | for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /

e
(Moham asin Beigh)
Registrar (Adm.)

4 $H RG/LP Dated: 27 .10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Neeraj Kumar, Advocate
...... for information and necessary action.

o~

—

- T
Regist r(Adm.)M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)-
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2550 5’42 2022/RG/LP Dated: A#:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Haseeb Mir
S/O Gulam Mohammad Mir
R/O Gugloosa, Al Noor Colony, Trehgam, District Kupwara

vide notification No._~ 7| dated . /. “ . s for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order - ,
\/WA

-\07
(Mohammad Yasin Beigh)
chistrar\\(Adm.)

No: 37957 64 RGILP Dated: A3 .10.2022 S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammad Haseeb Mir, Advocate
...... for information and necessary action.

o

t

ﬁggistrar (Adm.) AT

a2,



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers oi Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/66/ 9] 2022 IRGILP Dated: 23-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kanchan Bala

D/O Sh. Krishan Lal

R/O Chakrohi near Krishna Mandir Suchetgarh, Jammu

vide nofification No._ >0 dated > % 271 fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order N /
\ O “;j Ab™
M
(Mohaﬁm‘m‘asin Beigh)

Registrar (Adm.)
!

No: 3%@ 5{ . %) - RG/LP Dated: 2 2..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Kanchan Bala, Advocate
...... for information and necessary action.

o

14

— A
Registrar (Adm. ) \0
‘.\\\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

vv—

NOTIFICATION

No: /442:0]2612/RG/LP Dated:27:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kacho Mohd Amil Khan
S/O Kacho Mohd Akbar Khan
R/O H. No.252, Baroo Colony, Kargil

KO Zo0 B .
vide notification No._.> '/’ dated _.>' ~:2[ . for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
e
P
(Mohammad Yasin Beigh)
Registrar (Adm.)
AN

' \
No:3F9 F3-8§0-RG/ILP Dated: 23-.10.2022 L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kacho Mohd Amil Khan, Advocate

...... for information and necessary action.

o R

T
o 2\
Registrar (Adm.)

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: f[6€3 9]2022 IRGILP Dated:23.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Singh

S/0 Vijay Kumar

R/O V.P.O Langer, Tehsil Nowshera, District Rajouri.

A/P Q.No.36, Water Tank Building, Bakshi Nagar, Jammu

—

. i . :?'ff S I .
vide notification No. = = > dated . 5. ¢+~ *! for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

k/\ C‘/‘v" \P"\U W
(Mohammad Yasin Belgh)
Registrar (Adm )

No: 3F7981(-98- rRG/LP Dated: 2 }-.10.2022 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Avinash Singh, Advocate
...... for information and necessary action. ,

s e P

Registrar (Adm.)

o s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/6AY 22022 /RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anil Singh Bijyal
S/O Ram Raj Bijyal
R/O Village Ganika, Thesil Bhagwa, District Doda

[

vide notification No. -/ /> dated .7 30/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
K/‘ 24 J/:)A""'

AN \OT
(Mohammad Yasin Beigh)
chlstrar (Adm.)
No:_ 09-96-RG/LP Dated: 2 7-.10.2022 &
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srlnagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Anil Singh Bijval, Advocate
...... for information and necessary action.

oA

\/L

. W ’
If?egistrar (Adm.) slindas
(A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

hem———

NOTIFICATION

No: /645" 8] 2023 IRG/LP Dated:23.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudassir Shahid Tak

S/O Shahid Hussain Tak

R/0O Village Phagsoo, Tehsil Phagsoo, District Doda

vide notification No. L/UI [ dated ( J-{-=222ifora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ > .
-
(Mohammad Yasin Beigh)
Registrar SAdm.)

?
No: 3F99#30004RG/ILP Dated: 2F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mudassir Shahid Tak, Advocate

...... for information and necessary action.

o s

-
Registrar (Adm.)
Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /666 92022 IRGILP Dated:2310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Vijay Kumar
S/O Sukh Dev Dutt
R/O Vill. Kah Tehsil Meramandiran Old Akhnoor, Ward No.7, Jammu

AN S A T, .
vide notification No.__ C- uh» dated . /c- ' for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
r") .
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:3F60S5-/2 - RG/LP Dated: 2 F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also kceping record of the same.

7. Mr.Vijay Kumar, Advocate

...... for information and necessary action.

oA

4

ad
e

PR, U,
(2 e y v-\f)
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /667 %] 2022 /RGILP Dated: 2 310.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahpara Nasir

D/O Nasir Ahmad Khan

R/O Keran Tehsil Keran, District Kupwara

A/P Nasir Abad Colony Exchange Road Near Fire Service, Upper Dudwan,
Kupwara.

P

vide notification No._> - =*  dated ..\ = = -2 Y fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal |/ extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
\ Q\/‘%ﬁ//);/

A
- -
(Mohamimad Yasin Beigh)

Registrar p(‘Adm.)

No:3804B-26- RG/LP Dated:2 F-.10.2022 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mahpara Nasir, Advocate
......for information and necessary action.

o s

Ia

S~
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e

- -
Registrar (Adm.) 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

ma—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (668 %2022 /RGILP Dated: 23-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rishma Sambyal

D/O Dinesh Singh

R/O VPO Tikri, Near J&K Bank, Udhampur

vide notification No.__ S £ dated . '. 7. 7 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The rencwal | extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order / .
| \\/ ad MN:\/\F\OP

"
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:,iﬂﬁ 2)-28 - RG/LP Dated:2F-.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge,Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association,UDhampur.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also kneping record of the same.

7. Ms. itishnia Sambyal, Advocate

ok

...... for information and necessary action.

> |
\ e

el 4
Registrar (Adm.)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /649 o0 2002RGILP Dated:27-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Banoo
D/O Hamidullah
R/O Village Machrota, Kalan, Tehsil & District Doda

vide notification No.__ .~ dated _“/ . % 'l fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
b )
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:3B029-3£. RG/LP Dated:dF .10.2022 i

Copy forwarded to the: -

1. Principal District and Sessions Judge,Bhaderwah.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association,Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shazia Banoo, Advocate

...... for information and necessary action.

oA

\ Qo
\ oA 5
Registr\air (Adm.) ~AT




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [670 9[2022/RGILP Dated:2%.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zulikha Bano

D/O Ahmed Shah

R/O Bogdang, Tehsil Nubra, District Leh UT- Ladakh
A/P- Murtsey Colony, C/O Ghulam Hussain, Murtsey, Leh

vide notification No._ > 2.5 dated _31.3.2¢).| for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order A
N 0
. ~A
(ﬁohammad Yasin Beigh)
chistrax; gAdm.)
, S

No:3303F-YUY.re/LP Dated: 27 -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. Presid:nt, District Bar Association, Leh.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the offi~ial website. '

6. Incharce Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsn keeping record of the same.

7. Ms. 7+ "kha Bano, Advocate

...... for information and necessary action.

—
ok A
Registrar (Adm.)

H
el



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Excerceising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: éf/ "d,?U-)/RG/LP Dated: 2%.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Abhya Thusoo
D/O Vimal Thusoo
R/0O H.No0.294, Lane No.6, Krishna Vihar, Janipur, Jammu

I L
vide notification No._ | 2" dated . . 202 1fora period of one year has

been extented il 31.12.2023 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The r--cwal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order '
\/WW

-
(Mohamimad Yasin Beigh)
l{cgistr;‘lir (Adm.)
No:3H QY S-S 2-RG/LP Dated: 23-10.2022 B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Goveri-ment Gazette.
Presid.int, J&K High Court Bar Association, Jammu.
CPC o-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the offinial website.
6. Inchar~e Chief Librarian, High Court Wing Jammu/Srinagar for information
and a! » keeping record of the same.
7. Ms. Ahhva Thusoo, Advocate
______ for information and necessary action.

o

) T
VoY \—/\ Or‘V

Registrar (Adm.) Y\"

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£72 °[263)/RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayush Sharma

S/0 Ravi Datt Sharma

R/O Bera Bhatta, Matta, Tehsil & District Kishtwar

A/P H.No.860, W.No.37, Janipur Housing Colony, Jammu

booel -
i £ (

vide notification No.___ 7' dated ¢ > KJ ¢ ! for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ %/\_/
. \ N ,\/\”"\-U‘——
(Moham Yasin Beigh)
Regist%r (Adm.)
No:3B0S3- 66-RG/LP Dated: 27-.10.2022 Lo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ayush Sharma, Advocate
...... for information and necessary action.

or

. w%ﬁ/
Registrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£7#3 %2022 IRG/LP Dated:2%.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Minal Jain
D/O Deepak Jain
R/O H.No.26, Kucha Kaku Shah, Jain Bazar, Tehsil & District Jammu

¥

vide notification No._ - =/~ dated _ -~ - . " 'for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order }
(Mohammad Yasin Belgh)
Reglstrar (Adm.)
No: 3886168 - RGILP Dated: 22..10.2022 '
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Minal Jain, Advocate

...... for information and necessary action. X

! wf/a,(y

-~ ~\8
Registrar (Adm.) M



137

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6 FY % 2022/RGILP Dated:1%:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Sharma
S/O Vipin Sharma
R/O 175/D Janipur Colony, Near Ram Sharam, Ashram, Jammu

v
b

ide notification No. .W{‘,{ dated ([ "“[‘/" 0 for a period of one year has
een extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

h

S

is/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
ought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No: 3806 9-F4 -re/LP Dated: 2 F-10.2022

By Order e
'l
(Moha Yasin Beigh)

Registrar l(Adm.)
)

Copy forwarded to the: -

1.

3.

> A

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Vikrant Sharma, Advocate
...... for information and necessary action.

: A\
ﬁggist\l‘fd\’\r(ﬁ‘im-)‘v\
%

-~ .
b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/6 28 *J2022/RG/LP Dated: 23.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vidyansh Gupta

S/O Vinod Gupta

R/O 41-P, Extn.1-A, Khoo Wali Gali, Trikuta Nagar, Jammu

vide notification No._ > 2. dated .~ - ! fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
| e

(l\Toﬁall\l\m;sin Beigh)
Registrar (Adm.)

No:3807F-8Y%-RG/LP Dated: 2 -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
3] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vidyansh Gupta, Advocate
...... for information and necessary action.
) o
Registrar (Adm.) o
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:/£24 4]2022/RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mashood Ahmad Wani
S/O Shamsudin Wani
R/O Chandian Pajan, Tehsil Devsar, District Kulgam

-~ .

vide notification No.' | " dated . | 7( fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ' 7
Wl
b%’w
-

(Mohammad Yasin Beigh)
Registrar (Adm.)

No:3Be86- 93 -~ RG/LP Dated: 3 7..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Mashood Ahmad Wani, Advocate
L A
Registrar (Adm.) 11 ~\0

ok

...... for information and necessary action.

W
<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/6 27 9J2022IRGILP Dated: 27:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hanan Hyder Khawaja
S/O Shabir Ahmad Khawaja
R/O 486, Sector-H, Hamdaniya Colony Bemina, Budgam

Y

vide notification No._{{ 1'/[ dated M/ /.0
been extended till 31.12.2023 subject to the verification of his/her

L for a period of one year has

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \ )

\ o~ o
-~ - W-®
(Mohammad Yasin Beigh)

Registrar ,(.Adm.)

No:& QQQQ- ZQ Z - RG/LP Dated:gz'.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge,Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Hanan Hyder Khawaja, Advocate
...... for information and necessary action.

Registrar(Adm.) A€

o

o~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /4678 °] 2022/RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Advaita Sharma
D/O Arun Kumar Sharma
R/O H.No.202, behind Electric Station, Parade Road, Jammu

vide notification No._' “ 7 ©  dated ~ 7 /..’ ¢ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .

o
4 "—W
%

—
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:38/82~ 09~ RG/LP Dated: 23~.10.2022 a
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Advaita Sharma, Advocate

...... for information and necessary action.

W‘y

l{eﬂgistra_“r (Adm. )2 1o~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: /674 92622 /RG/LP Dated:2%.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayush Sharma

S/O Romesh Kumar

R/0 Kund Ward No.4, Bhajwal, Tehsil Sunderbani, District Rajouri

A/P Ward No.10, H.No.89, near Airtell Tower, Thera Sunderbani, Rajouri

[ oo -

vide notification No._~ ~°> _dated . -~~~ """ fora period of one year has

been extended il 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order S A

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 3Q1/8- [#~RG/LP Dated: 23}..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Ayush Sharma, Advocate
...... for information and necessary action.

1

o

: LA
Registrar (Adm.) > "
L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/680 %]222/RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akash Deep Singh

S/O Gandharb Singh Andotra

R/O Ward No.11, Near Ram Mandir, Kathua

A/P T.D.S College of Education, Ward No.9, Old Bus Stand, Kathua

. e . Feo by e O o A i
vide notification No._ - ' - dated ( /-/- 200 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ;

2%

—
(Mohammad Yasin Beigh)
Registrar (Adm.)

)l

No:381/8-2 S~ RG/LP Dated: QF..10.2022 \i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Akash Deep Singh, Advocate
...... for information and necessary action.

’

w,v"
—
Registl\'ar (Adm.) A0

i

P

"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /68)/ 72622 IRGILP Dated: %:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aman Deep Singh Sudan
S/O Sh. Gurbax Singh Sudan
R/O H.No 192, W.No.7, Kama Khan, Haveli, District Poonch

-~
/

vide notification No._ " . dated "/ """ " ‘for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

|
The renewal /| extension of provisional licence/enrollment must be '
|

By Order J <

e

)
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:3 8 {26 -3A3 -~ RG/LP Dated: L3} -.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of Indja, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aman Deep Singh Sudan, Advocate
...... for information and necessary action.

- ~16
lagistrar\ (Adm.) LA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /682 %] 2023 IRGILP Dated: 23.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rehana Manzoor
D/O Manzoor Ahmad Lone
R/O Garoora New Lone Mohalla Garoora District Bandipora

vide notification No. ' /77 dated =~ -/ = > for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ !
\. o T

M
(Mohammad Yasin Beigh)

Registrar (Adm.)

No:38/3Y- Y /- RG/ILP Dated: 2 F110.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandlpora
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court ng Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rehana Manzoor, Advocate
...... for information and necessary action.

o

W%\/&/
' Ao
li?agistljar (Adm.) \d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/£ 853 9J2022 IRGILP Dated:27-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Suhail Farooq

D/O Farooq Ahmad Dar

R/O Agrikalan, Magam, Tehsil Pattan, District Baramulla

vide notification No.__/(;7 dated ! 2 ()00 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 2 -

/") - . .
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:ﬁ&[ﬂl* Q 2« RG/LP Dated: 2 2-.10.2022

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Suhail Farooq, Advocate
...... for information and necessary action.

Reglstrsf‘(Ad/m\) AT

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Zéﬁé (’Z?o); /IRG/LP Dated:2%.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Dubey
S/O Kuldeep Kumar Dubey
R/O H.No-48, Ward No-1, Main Bazar Katra, District Reasi

£

oy o
vide notification No. 7 7/'67 dated ____ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A

By Order \ o %\,
N " \_/‘ “\/\ -
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:33/ &6 -SF- RGP Dated: 23..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Abhishek Dubey, Advocate
...... for information and necessary action.

—
o\

Registrar (Adm.)

ok
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2604 RGP Dated: 22102022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raghav Kohli

S/O Sumeshwar Kohli

R/O H. No.65, Lakhdata Street, Below Purani Mandir ,Tehsil & District
Jammu

vide notification No._ " | dated ( S/ 0 ¢o fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/Ww/f

.
(Mohammad Yasin Beigh)

chistrar\?Adm.)
240 5] :
No: 3G15T ~6S RGP Dated: 27-10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Raghav Kohli, Advocate
...... for information and necessary action.

o

M‘";
A\ e
Rooi ANC
Registrar (Adm.)

|
i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

) 29 Cf X _4
No: /AE' 7/ “IRGILP Dated:? 710.2022
/
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Roshiba
D/O Roshan Lal
R/O H.No. 437, L.No.17, Rajpura Mangotrian, Tehsil & District Jammu

! D L ~= - R .
vide notification No._. -’ dated ..~ /- . i for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Mﬁ
\/W ~\ U

(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 38174~ 8L ReuP Dated: )1 .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and l.adakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Roshiba, Advocate
...... for information and necessary action.

o~

) ~\G” N
Reg1st}r\ar (Adm.)
3

o
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /£ &7 ?;/ VRGP Dated: 2 210.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahat Pargal
S/O Anil Pargal
R/O Ward No.4-5, M.C Samba, Tehsil & District Samba

[

dated . -2’ "I for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

vide notification No.

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
’ V W
(Mohammad Yasin Beigh)
Y. Registrar (Adm.)
3] /0, . L]
No: 37101 RG/LP Dated: 3 /.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rahat Pargal, Advocate
...... for information and necessary action. '
\ -
—- OJM A
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ Z£/3 ’g 022 /RG/LP Dated:18.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shilpa Sharma
D/O Raj Kumar

R/O Village Bal Shama, Tehsil Sunder Bani, District Rajouri
A/P VPO Mishri Wala, Jammu

vide notification No.‘f—\#é‘/D dated JA- 0§k A0ifor a period of one year has

been extended till 31.12.2023 subject to the verification of histher

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ’
’ v m

- — 350
(Mohammiad Yasin Beigh)
Rj)gistrar (Adm.)

No: ,ﬁg 53,3 - éa - RG/LP Dated: l@-.10.2022 ;’)L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shilpa Sharma, Advocate
...... for information and necessary action.

o

4

A o=
~)

/:-»
?egis (Adm.) 256 >°




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / 71ty 4] 2623/RGILP Dated:24.10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hilal Ahmad Khan

S/O Gh Mohi Ud Din Khan

R/O Turk Bat Pora, Tangmarg, Tehsil Kunzer, District Baramulla

vide notification No.j “< dated /’? -0 )57 203 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord ;
}S/\‘ZS

ﬂ' .
(Mohammad Yasin Beigh)

Registrar (Adm.)
- 68- RG/LP Dated: 24..10.2022 °

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulia.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
. /\O(J)’é}/)/'

7. Mr. Hilal Ahmad Khan, Advocate
...... for information and necessary action.
/l)?eglstrar (Adm.)L.S




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [7/S=b) <)) /RGILP Dated)$:.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Jamwal

D/O Jagdev Singh

R/O Udhampur, Jallandhar Fabricators Workshop, Near Dak Banglow,
Lower Trikuta Nagar, Tehsil & District Udhampur.

vide notification No. ééﬁ dated 05— O"; —}+02for 5 period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

¥

By Ord
y Order t M g
- 1"3’“”’“"
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 3R%2 6415 RGP Dated: 1.5.10.20228»

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tania Jamwal, Advocate

...... for information and necessary action.

Eggistrar (Adm.) U

v 77

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |7/ ééﬁé 2=\ /RG/LP  Dated: ).5510.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tayba Gulnar Subla
D/O Farhat Hussain Subla
R/O Ashyana Eram, Buchwara Dalgate, Tehsil Khanyar, District Srinagar

/ y/ Y R

vide notification No._ ~___ dated -

‘\‘_’w

~__for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must bhe
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order .- T N
b ”‘my
2D

(Mohammad Yasin Beigh)
Registrar (Adm.)

No:2R% 7 6-X) RGP Dated: 2-5.10.2022 /-~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tayba Gulnar Subla, Advocate
...... for information and necessary action. .
S
\_/‘W/,)/S'//\O':’{/
< S
Registrar (Adm.)

LS



155

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 71742233 IRGILP Dated:2%10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vipan Kumar
S/O Dev Raj

R/O Changran, Tehsil & District Kathua

“H7) )
vide notification No. 49 é dated 0 O*'Jfor a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /W
N

§%%
(Mohammad Yasin Beigh)
R?lstrar (Adm.)
No: 3% 2%~ YpRG/LP Dated: -5 .10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Vipan Kumar, Advocate

...... for information and necessary action.
\/'W S“_@_\ ,‘L;)r’
l%eglstrar (Adm. )

Ll
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[7/5 4{ 2e)) /RG/LP Dated:)$10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zeeshan

S/O Mohd. Ayoub

R/O Manoie (Bhatyas), Tehsil Chilly Pingal, District Doda
A/P H.No.196, Gujjar Nagar, Jammu.

vide notification No. é"}} dated 0 ﬂ'wl{ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order : .

- 15
(Mohammad Yasin Beigh)
ngistrar (Adm.)
No:Xk2A$=TL RGP Dated: )5 .10.2022- goy

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zeeshan, Advocate

...... for information and necessary action.

Q's/'f ’
- N AT
Registrar (Adm.) >3

J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[7[95h e /RGP Dated:2%:10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaid Mehraj

S/O Peerzada Mehraj Ud Din

R/O Tajdar Colony, Zakura, Lane No.l, Tehsil Srinagar North, District
Srinagar

vide notification No. t}o dated 05'0?'19)‘#0( a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o P -
U 15D
(Mohammad Yasin Beigh)
Registrar (Adm.)
NoR%207-UR RGLP Dated: )8 .10.2022 j{?#
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zaid Mehraj, Advocate

...... for information and necessary action.

-

il \/
instrar (Adm.)’

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 720 7]2032/RG/LP Dated:28,10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anayat Pervaz
S/O Ghulam Haider
R/O. Lohai, Ward No-3, Lohai Malhar, District Kathua

vide notification No. 66) é dated H’ 0? ’lai(for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

(Mohammad Yasm Belgh)

Registrar (Adm.)
No: 30 3 gz-gaa RG/LP Dated: 28-.10.2022 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Anayat Pervaz, Advocate
...... for information and necessary action.

%W

gf
/ﬁeglstrar (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No. /. 27 242)/RG/LP Dated:28-10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasima Aafreen
D/O Ghulam Mohammad Lone
R/O Batwina Ganderbal, Ganjipora, Tehsil Wakura, District Ganderbal

vide notification No. é 5/ {4 dated ’ 0) 0 ,} “202ffor a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order > % L
: 7 §\0
P

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 38Yol. /] - RG/LP Dated: L§..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Aasima Aafreen, Advocate

...... for information and necessary action.
ot ] v
o s\
Registrar (Adm.?’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [222 gZ 2622/RG/LP Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mazhar Hussain
S/O Mukthar Ahmed

R/0O Village Gunthal Mohalla Dhuruniana, Tehsil Surankote, District Poonch

vide notification No. 202' dated / 9 ODl@/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order "
X

(Mohammad Yasin Beigh)

Repistrar (Adm.)
No:3QY77-8 Y« RG/LP Dated: L. .10.2022 ﬁ}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mazhar Hussain, Advocate
...... for information and necessary action.

-

)

Zﬁ;—istrar (Adm.) 237\

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {723 %f2022/RGILP Dated: 2£.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Siddharth Jamwal
S/O Chetan Singh Jamwal
R/O Ward No.1, House No.49, Tehsil Bishnah, District Jammu

vide notification NO.SZ_:}” dated 0&‘0@«26}/@ a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %’; -
(Mohammad Yasin Beigh)

Registrar (Adm.)

1
No:2BYQS-F2.RG/ILP Dated: QK. 10.202ﬁ9r

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Siddharth Jamwal, Advocate

...... for information and necessary action.

/

glstrar (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ 724 ﬂ,?o));/RG/LP Dated: 2£210.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad Reshi
S/O Ab Gani Reshi
R/O Wachi, Mominabad, Tehsil Zanipora, District Shopian

vide notification No. 5 20 dated ay é 202 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .

— RS
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 3@ g 9 A. § o0 - RG/LP Dated: &.10.2022 fj?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shabir Ahmad Reshi, Advocate
...... for information and necessary action.

7 -
gistrar (Adm.) 25\

S~
et
s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k ’

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /#2S zz 2021 /RG/LP Dated: 20.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav Kattal
S/O Balbir Singh
R/O Ward No-19 Shivanagar, Tehsil & District Kathua

vide notification No.gﬂ dated 0f- 01‘909") for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order N

— \/?/\O’
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:38Sal- 98 - RG/LP Dated: 4 8..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sourav Kattal, Advocate

...... for information and necessary action.
\ xf:‘

\/ s
%istrar (Adm.)™>

gL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ 724 Z/Zo)}/RG/LP Dated:2£-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Azfar Pirzada

D/O Miraj Azim

R/O Rambagh, Near Diamond Silk Factory, Rambagh, Srinagar

vide notification No. \Y;LD dated 65 ] 0:? '1027/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o~
\ O~ AT
- A5\
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 38509 - (6- RG/ILP Dated: 3 8,10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Azfar Pirzada, Advocate

...... for information and necessary action. ’

o=
s /\@;w\/

Registrar (Adm.)”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: / Z_Z 7 %Z A¢2 ) /RG/LP Dated:2§/-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danesh Sharma
S/O Girdhari Lal
R/O Khana Chak, R.S.Pura, Khana Chak, Tehsil R.S.Pura, District Jammu

vide notification No. 5-2 ﬁ dated 03 O?LD%’ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order A

- - T A\
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 385 ) - 2l ~RG/LP Dated: 28-.10.2022

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Danesh Sharma, Advocate

...... for information and necessary action. | o, o
7" 4\/{"’\/}/

gistrar (Adm.) v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT ||

NOTIFICATION

No:}il& @(i 202 2/RG/LP Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dakshita Sharma

D/O Jagdish Sharma

R/O W.No.15, H.No.165, Karlai Kangloo Tehsil & District Udhampur

A/P W.No.39, Lower Patoli Magotrian, Jammu

vide notification No.g F5 dated 05 ‘69 ‘)"'3;/ for a period of one year has
been extended il 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

’
By Order \/w%
. _

(Mohammad Yasin Beigh)

Re¢gistrar (Adm.)
No:38825-32 -RG/LP Dated: 28.10.2022 %g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Dakshita Sharma, Advocate
...... for information and necessary action.

i~ . ~
o K/' LS AT
egistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:ZZlQ ﬁioz yRG/LP Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gazi Ahmad Khan
S/O Gh Mohi Ud Din Khan
R/O Rathsun, Akil Darun Mohalla Rathsun, Tehsil Beerwah, District Budgam

vide notification No. ? dated @}’0:} D/Ulj for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ M

. 2L57\0
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:2QS33-UY0 RGILP Dated: @2@..10.2022%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Gazi Ahmad Khan, Advocate

...... for information and necessary action.

ol w\/‘ S5\ e

egistrar (Adm.)

2
N

[®
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[ 744 €122 IRG/LP Dated: 2810.2022

A%

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishrat Bashir

D/O Bashir Ahmad Dar

R/O Kirmani Abad Sozeith, Lawaypora, Tehsil Narbal, District Budgam

vide notification No. S Sy dated 0% 03' lOH for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ -
| \/ W

— - 5
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2854 3- So-ReILP Dated: 28. .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ishrat Bashir, Advocate

...... for information and necessary action.

14
W

/egistrar (Adm.)

LSO
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ZZZ( 5& 202 3 /RG/LP Dated:28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Prakul Gandotra
S/O Sunil Kumar Gandotra
R/0O Q.No.11, Resham Ghar Colony, Tehsil & District Jammu

v

ide notification No. *S—D ’ dated 0—7) - 06 20X for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

h

S

is/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
ought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ CN%;V
) ‘ /\O
% |

m - .
(Mohammad Yasin Beigh)

gistrar (Adm.)
No: 39551 - S8~ RG/LP Dated: &.10.202%

Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Prakul Gandotra, Advocate

...... for information and necessary action.

}

"

o PN ey

~ §\O7

%istrar (Adm.)

PO




171

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /#3532 %Zzo;g:/RG/LP Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Kalsi
D/O Ramesh Kalsi
R/0O OIld Sheikh Nagar, New Bahu Fort, Tehsil Bahu, District Jammu

vide notification No. SO05™ dated 0 7 Oé' lo)"for a period of one year has
been extended tili 31.12,2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | o e
| T Al

TN
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 38561 - 6Q - RG/LP Dated: 2 Q..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Priyanka Kalsi, Advocate

...... for information and necessary action.

ok

)
g
TVt

’ \/ ; ’\Q’)/V
E?;g/istrar (Adm.)\‘;g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/733 ﬂzag; /RG/LP Dated: 2£10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishu Rajeshwar

S/0O Narinder Kumar Sharma

R/O V.P.O Bhaddu, Ward No.1, Tehsil Billawar, District Kathua

vide notification No._ > /2  dated B-£ 202>/ fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \/O\F J%)/

- sy
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 38§69 - Z# RGILP Dated: 28..10.2022 E;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rishu Rajeshwar, Advocate
...... for information and necessary action.

)

Re 'istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

EXTENSION |
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:/fgg ﬂggz ) /RG/LP Dated: 2£.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aqib Ul Ahad Wani

S/O Abdul Ahad Wani

R/O Pati- Devipora Gogjigund Tehsil Tulamulla, District Ganderbal

vide notification No. VLOP dated @5'0&%% for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/W g

s\
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 3RS 27- BY- RG/LP Dated: 4 §-.10.2022 %‘;L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aqib Ul Ahad Wani, Advocate
...... for information and necessary action. )

cf\%ﬁ/
wf’\a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 735~ g]’ 2022 /RG/LP Dated: 2£10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Afshana Bashir
D/O Bashir Ahmad Dar
R/O Wadipora, Ompora, Tehsil & District Budgam

vide notification No. ({(’"} dated 0J—0£-202 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal |/ extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \

e R
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:38586-3 2 RGP Dated: 2.8..10.2022 fﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Afshana Bashir, Advocate

...... for information and necessary action. /
5 vpf
\/\GM ‘\m"}’”}’f_‘
-

ST

egistrar (Adm.)
0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT |

NOTIFICATION

No:/ 736 9J2022 IRGILP Dated:2§.10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faizan Majid
S/O Abdul Majid Dharzi
R/O Braripora, Khan Kahi, Sokhta, Nawakadal, District Srinagar

vide notification No. W§ / dated O—0é-) 02| fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )
\ o T i

(Mohammad Yasin Beigh)

Registrar (Adm.)
No:398G3- 6oo-RG/LP Dated: m.w.zozz«gw}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Faizan Majid, Advocate

...... for information and necessary action.

1)
PN

%g.istrar (Adm.);\‘/S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:/737 92622 /RG/LP Dated:28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Bhat

D/O Varinder Bhat

R/O Nowabad Sunjuwan, Near Pooja Medical Store, Tehsil & District Jammu
vide notification No. Sﬂéo dated &5 05 2-02{for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ W"/;y‘;/

P

- NS
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:3RE o] - 08 -RG/ILP Dated: 2.4 .10.2022 ﬁﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ankita Bhat, Advocate
...... for information and necessary action.

%istrar (Adm.) >3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /738 %/ 2620/RGILP Dated:24.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amandeep Singh

S/O Sham Singh

R/O Garkhal, Tehsil Akhnoor, District Jammu

vide notification No. s6 & dated ébé?%;{ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order , %’/
- ’ ’ﬂ\vﬂ"\ﬂf

(Mohammad Yasin Beigh)
Registrar (Adm.)

1
No: 3 8 ba 4-/ 5+ RG/LP Dated: M@.mzozv@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Amandeep Singh, Advocate

...... for information and necessary action.

.
l;gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /:é@‘*?ﬁzfﬂ%e/m Dated:? 710.2022

/
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaman Irshad Parry

S/O Irshad Ahmad Parry

R/O Bongam Kulgam Opp. Police Station Kulgam
A/P Bismillah Colony, Azad Basti, Natipora, Srinagar

vide notification No. (’fé‘"/ dated Pzé* 03202 for g period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal l‘extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o

- 157
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 282 OF  penp Dated: J7 10.2022 zﬁﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Zaman Irshad Parry, Advocate
...... for information and necessary action.

\__oz
< A
j;;istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /450 €] 20>% IRG/ILP Dateds? %.10.2022
/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asif Yousuf Reshi
S/O Mohd Yousuf Reshi
R/O Shallabugh, Khanday Mohalla, Tehsil Tulmulla, District Ganderbal

vide notification No.(/:2 72 dated 03:014* 02001/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ %;//
Tso\eT

(Mohammad Yasin Belgh)

Registrar (Adm.)
38228 73 ReaP Dated: A Z.10.2022 %
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Asif Yousuf Reshi, Advocate

...... for information and necessary action. )

- At
g %)

)
ljzlg;strar (Adm.)

’VT)/’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {67/ C;/ %0} RGILP Dated:)) 7.10.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Firdous Abdullah
S/O Mohammad Abdullah Lone
R/O Larkipora, Tesil & District Kulgam

vide notification No. (',S é dated 015”—04-—}@),, for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ "
N}/{/\ G”')/}f/
(Mohammad Yasin Beigh)
Registrar (Adm.)
306> peup Dated: 527.10.2022 Eﬂ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kuigam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Firdous Abdullah, Advocate
...... for information and necessary action.

ok

A T
<rk0

yglstrar (Adm.)
7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /692 S-2024RG/LP Dated;.)7.10.2022

{
9%

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Pandita
D/O Baya Ji Pandita

R/O H.No.178, Sector 2B, Om Vihar, Vinayak Nagar, Muthi, Tehsil & District
Jammu

vide notification No.éQ?— dated ﬁf— 01’2@1{foraperiod of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order .
\ wm/

g,
(Mohammad Yasin Belgh)
Registrar (Adm.)
£ 4 4 4
30924 -31 reup pated:)Z-.10.2022 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\/‘ ’})/3///

7. Ms. Neha Pandita, Advocate
ﬁlg;zsirar (Adm. )

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NON m P P -
No: /693 /.~ IRGILP Dated:2/.10.2022
v

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nasir Qadir Malik
S/0O Gh. Qadir Malik
R/O Summer Bugh, Badgam, Tehsil B .K.Pora, District Badgam

vide notification No. 69\> dated OSA' @ 22 fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \

g
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 23932 ~>=) RGP Dated: :J% .10.2022%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Badgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Badgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Nasir Qadir Malik, Advocate
~7 V "1/5 0

...... for information and necessary action.
Eistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /éf%'”%g J02HRG/LP Dated:»2210.2022
L/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Katoch

D/O Balbeer Singh

R/O Ward No.4, Kothi Mohalla, Battal, Tehsil & District Udhampur

vide notification No. él/é dated Y S- OQ'Ml/for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Pt - ’L/S h

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 38240 Y7 RGP Dated: J ?.19.2022}%9
Copy forwarded to the: - :

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Priya Katoch, Advocate
...... for information and necessary action.

»

i S

\ o S
g ) L S$\@

gistrar (Adm.)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [6Y 7 2% IRG/LP Dated:~*7.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Indu Pangotra
D/O Girdhari Lal Pangotra
R/O Garh Mandi Samba, Tehsil & District Samba

o~
vide notification No.__ C:Z dated 55"09‘7—/@14/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fmal enrollment as an
Advocate is ordered there before.

By Order J.,'
2\ e
)
(Mohamm asin Belgh)
Registrar (Adm.)
2 )
No: 38 2 -7/ peup Dated: 2F.10.2022
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and aiso keeping record of the same.
\,/ - \Q,.‘),,)»L

7. Ms. Indu Pangotra, Advocate
...... for information and necessary action.
l}zf;strar (Adm. )
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19.)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / 5%“?‘7 %7 |RGILP Dated:2 710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jameel Ahmed

S/0O Maqgbool Ahmed

R/O Bathindi, Near Tube Well, Tehsil Bahu, District Jammu

vide notification No.‘ﬁ 3 dated 05 O?' ZOD’/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /
k/‘ - dﬂl’

N3
(Mohammad Yasin Beigh)
Registrar (Adm.)
250 7
No: 20272~7"F panp Dated: 222.10.2022 j?jr
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jameel Ahmed, Advocate
...... for information and necessary action. .

\ 7
\_
l}Zistrar (Adm.)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Yot S W " -
No: /6 / ¢ EZ IRG/LP Dated:»/710.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jazib Ahmad Yatoo
S/O Gh. Hassan Yatoo

R/O Ogmuna, Rather Mohalla, Kunder Tehsil Kawarhama, District
Baramulla

vide notification No. Sc” I dated OS’OA'}‘L"H for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

- 25\

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 20 /¢ ~[/2RG/LP Dated: 2 £.10.2022 ﬁ?r

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Jazib Ahmad Yatoo, Advocate

...... for information and necessary action.

\"'\il
\/N cAOET
el v

gistrar (Adm.)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (€5 /-, %#*RGILP Dated: 2 710.2022
s

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Lalie Majid

D/O Abdul Majid Thakur

R/O Lethpora, Mohall Pethpora,
Tehsil Pampore, District Pulwama.

, ) .
vide notification No._ ~- - dated- = "~ ¢ fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ /

3 S/\Or’ -

s '

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 33208 —<) (RGP Dated: J 1.10.2022 ">
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Lalie Majid, Advocate

...... for information and necessary action.

o s

Registrar (Adm.) ”)/’5/\9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICAT!ON

No: /696 “/ L 20 /RGILP Dated: 27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Rajput

D/O Sudershan Singh

R/O Bharatgarh, Nud, Gujwal,Tehsil & District Samba

vide notification No. 60} dated AL 0?'3/074 for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
\/ A g*\"’)/)/

(Mohammad Yasin Beigh)
Registrar (Adm.)

DG~ 3, ._
J275~ 203 pe/LP  Dated: 21 10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\/‘ 4‘

7. Ms. Manisha Rajput, Advocate
Zﬁglstrar (Adm.)

oA

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /699 €/, 201/RGILP Dated:2%10.2022
7
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Misba Atiq

D/O Atiq Ul Rehman

R/O Khwaja House Ward No.8, Tehsil Basoli, District Kathua
A/P Lane No.8, Usmaan Colony, Bathindi, District Jammu

vide notification No. 6Oé dated 0‘; 0 242 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ //)/}/
LS

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 2Y20U~!]  peup Dated: 27 .10.2022 j%ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Misba Atiq, Advocate
...... for information and necessary action.

Sl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ! F#0 Cé/f H02-RG/LP  Dated:=25%10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Meekail Wahab Rather
S/O Abdul Wahab Rather

R/O Sindoo Shermal, Chak Shermal, Tehsil Keegam, District Shopian
A/P Alyalpora Shopian

vide notification No. 60 6) dated 0§ 0). 20X for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /
PN _

(Mohammad Yasin Beigh)
istrar (Adm.)

No: 982508~/ RGILP Dated: -27.10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Meekail Wahab Rather, Advocate
...... for information and necessary action.

o s

— - 15~
gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ #¢ 2 f/ % |RG/LP Dated:-2 710.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashar Hussain Naik
S/O Abdul Gani Naik
R/O Manthori, Jatheli, Tehsil Mohalla, District Doda

vide notification No. Q ! dated 0}7 O})/OL/C for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o
\/ 6%"15 el

7
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 39220 -3 peup pated: ) 7.10.2022 @Z
Copy forwarded to the: -

—

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mubashar Hussain Naik, Advocate

...... for information and necessary action.

\/ W“VJL
gi

strar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

PN Yl ag .
No:/ 727 **" |RG/LP Dated:¥ .10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Michael Singh Dogra
S/O B. Singh Dogra
R/O Chak Chua, Bari Brahamna, Tehsil Bishnah, District Jammu

vide notification No. 6/5 dated D5~ 07 2@)’/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ ,
- N

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 39220 U™ penp Dated: -9 7 .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Michael Singh Dogra, Advocate
...... for information and necessary action.

i LS
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

OF PROVISIONAL ENROLLME

EXTENSION
o

NOTIFICATION

No: /15}”4‘ ' 202/RG/LP Dated;.2.7.10.2022
o

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mool Singh
S/O Bhabishan Singh Bali
R/O Muthalal Alinbass, Tehsil Ukhral, District Ramban

vide notification No. é7 ég dated 05- 0’; H~e for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Belgh)

Registrar (Adm.)
No: 38/ 24b -{™> RGP Dated: 2 7.10.2022 ﬁg\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mool Singh, Advocate
...... for information and necessary action.
}
| -
e \ @\il/ﬁ'/\éj' o

Rﬁ'str\a{m’n.) |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / 765~ 7/’)'@)“)//RG/LP Dated:,/ 7-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faheem Altaf
S/O Mohmad Altaf Reshi
R/O Nowgam, Devsar, Reshi Mohalla, District Kulgam

- Iz
vide notification No. écf dated / 107 202 fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
A\ ek

(Mohammad Yasin Beigh)

0, Registrar (Adm.)
No: 829 ~C)  penp pated: 7.10.2022 ﬁ;)/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Faheem Altaf, Advocate
...... for information and necessary action.

ok~

\/ {;\J"J-‘
5

jgeglstrar (Adm.)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / 704 E/ O%RGILP Dated:.2710.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muneeb Ahmed Shad

S/O Muzaffar Hussain Shad

R/0O H.No.61, Ward No.7, Shaheedi Mohalla, Tehsil & District Kishtwar
A/P 7/6 Firdous Abad Sunjiwan, Jammu

vide notification No. ,9' dated OS’ 0} 202 for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ s
‘ & P o
(Mohammad Yasin Beigh)
istrar (Adm.)
- s

No: 3¢2€2 67 RGILP Dated: % .10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Muneeb Ahmed Shad, Advocate

...... for information and necessary action.

—
j%;g/istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/Zo 7 gl +2- /RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sharika Malik
D/O Gh Mohd Malik
R/O Pinjura Shopian, Tehsil & District Shopian

vide notification No. @ | dated 05 Oq—l@%l for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order [ >
~1" \_/‘ 2
(Mohammad Yasin Beigh)

Régistrar (Adm.)
No: 58 2772 /7 RGILP Dated: 22,7.10.2022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
a5 \0

7. Ms. Sharika Malik, Advocate

...... for information and necessary action.
i .
gistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /268 /57 2022 /RG/LP Dated:2%.10.2022
/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Safeer Ahmed
S/O Mohd Taj

R/O Gulhalta, Tehsil Mendhar, District Poonch

vide notification No. éé , dated 05-t 3 D/ﬂl/for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order | . )
-~ \_/’Wflff\@y)}/

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 30279 -8F RGP Dated: 27102022
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Safeer Ahmed, Advocate
...... for information and necessary action.

| W

l}?%istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /709 Cj}f AXHRGILP Dated:,2210.2022
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sehar Choudhary

D/O Mohd Igbal

R/0 H-No.33, Newplot, Tehsil & District Jammu

vide notification No. éé} dated 0§09202( for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: J428¥ -7 ReiP Dated: L7 .10.2022 ,{2*
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sehar Choudhary, Advocate
...... for information and necessary action.

]

o

Xi;istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Z/2 &/ 302~ IRGILP Dated: 27.10.2022
7
{
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sharma
S/0 Satpaul Sharma
R/O Nomain (Katra), Near Check Post, Tehsil Katra, District- Reasi

vide notification No. fql dated 687' Oé'l&l( for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order . _
\/’w"’fw’ o
anh

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 9¥27¢ ~542 RGP Dated: J?—.m,zozz%
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadung on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Vishal Sharma, Advocate
...... for information and necessary action.

o b

Y
h.l‘

[

\
N
Klstrar (Adm.)

ud

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (7 7 20 |RG/LP Dated:27.10.2022

Provisional admission granted under Advocates Act, 1961 i.n favour of

Mr. Zahid Khalil Bandh
S/O Mohd Khalil Bandh
R/O Banderpora, Tehsil & District Pulwama

vide notification No. -742 ™ dated 06)‘ 0 é)/(“% for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order / v
\/‘(w@,’» 5'/\‘6/)/}/
iV

)
(Mohamimad Yasin Beigh)

~ Registrar (Adm.)
No: 383¢Y —// RG/LP Dated: 91;.10.20225%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zahid Khalil Bandh, Advocate

...... for information and necessary action.

i

&7 ~\&

X;iistrar (Adm.)*




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /| Z/2 /5)1' 2Y-RG/LP Dated: 25140.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Hussain Kumar
S/O Abdul Salam Kumar

R/O Narupora Kokernag, Tehsil Kokernag, District Anantnag

vide notification No. 55‘9— dated 050—;’9/"7/&or a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \_ w"' .
'\4/')

/P—) ) 7-
(Mohammad Yasin Beigh)

G Registrar (Adm.)
No: ¥ Y] penp Dated: 27 .10.2022

Copy forwarded to the: -

V

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Vs ,
W 1{/-\.”}/'}//

7. Mr. Aaqib Hussain Kumar, Advocate
...... for information and necessary action.
<) A7

zé/istrar (Adm.) '
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/Z349 #]203»/RG/LP Dated:1.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonam Prasher
D/O Behari Lal
R/O H-No.-G/20, JMC 370 Shanti Nagar, Toph Sher Khania Jammu
: L 0.
vide notification No. S,Q dated O& Lle’)/{ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her charac_;ter and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

’ —

By Order e

. 75\
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:ag é /[ z- 21[» RG/LP Dated: 2.Q-.10.2022 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Sonam Prasher, Advocate

...... for information and necessary action.

Al

o '

mgistrar (Adm.)'l 57\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [%QQ 062 2023 /RG/LP Dated:2£.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeed Shamus

D/O Shams U Din Mir

R/O Langate Handwara, District Kupwara

vide notification No.539—~ dated 0& OL L”l/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \ o
T %
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 3862K-32- RG/ILP Dated: 2.8..10.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tahmeed Shamus, Advocate
...... for information and necessary action.

o

V

)’-}/'\J

P
17gistrar (Adm.
n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: |24y ag 2023 /RG/LP Dated: 2£10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hashir Shafiq Khan
S/0O Shafiq Ahmad Khan
R/0O 160, Hubbi Colony, Lal Bazar, Srinagar

vide notification No. 9{?8 dated 23@3 292 fora period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/\WM T
—_ A5 AT

— -
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 28 £33 -lyp RG/LP Dated: 24 .10.2022 /gpf

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Hashir Shafiq Khan, Advocate

...... for information and necessary action.

o A

13

R%?istrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /?03 od 2023/RG/LP Dated;2€.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vishali Magotra

D/O Kasturi Lal Magotra

R/O H-No- 132, Patoli Magotrain, Tehsil & District Jammu

vide notification No'.gj’(/ dated 0 {/) 06 ‘9\03‘{ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ %X/

~
(Mohammad Yasin Beigh)

Registrar (Adm.)
Y f -RG/LP Dated: 2&'10'2022%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
0\/“

7. Ms. Vishali Magotra, Advocate
...... for information and necessary action.
/gilstrar (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ 743 o0 222/RG/LP Dated:29.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Shariq Asrar
S/O Sheikh Muhammad Abbas

R/O Qamarabad, Qamarwari, Tehsil & District Srinagar

vide notification No.éé { dated OST 07‘}03’(for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | \/‘ o %y

~5 -\
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 38 6 4 4-56-RG/LP Dated: 2§..10.2022 jifp

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4 President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Sheikh Shariq Asrar, Advocate

...... for information and necessary action. /

5 S 0
Z}gjst r(Adm)

o




217

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /763 92e22/RGILP Dated:2£.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Singh
S/0O Dayal Singh
R/O Muthi, Maira, Tehsil Jourian, District Jammu

vide notification No. é Y E? dated 05 -7 - fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

h

is/her character and antecedents from the CID.

The rencwal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

’ /"f
‘J"’A .
By Order ‘ o \O”y}/
| LD

m . ' L
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 38850 -SF.rG1LP Dated: 2.0..10.2022

Copy forwarded to the: -

1.
2.
3.

o R

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and alsc keeping record of the same.
Mr. Sal:i! Sing". Advocate
...... for inT~rmatinn and necessary action.

1]

™
I

Registrar (Adm.) v

g7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |24l ¢J 2623 /RG/LP Dated:2.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shikha Jamwal

D/O Balbir Singh Jamwal

R/O Post Office Garnai, Lota, Rehmbal, Tehsil & District Udhampur
A/P Ward No.2, H.No.5, Near Chenab Poles Factory, Dalah, Udhampur

vide notification Noqé. )(_1 & dated 03 0_:)242/ for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order -~
W {/\“,
-

(Mohammad Yasin Beigh)

Registrar (Adm.)
No:38635F- éQ. RG/LP Dated: 4)..10.2022 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shikha Jamwal, Advocate
...... for information and necessary action.

Y

\ o

xilstrar (Adm.) *
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/zﬁ{ zz 2023 /RG/LP Dated 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Salman Rashid Sayeed

S/O Rashid Ahmed Fani

R/0O 112,S, Sarooti, Tehsil Mendhar, District Poonch

A/P H.No. 64/2, Nawabad Zuberabad, Sunjwan Road, Jammu

vide notification Noéﬁ% dated 05” O}D/")’f for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ W"%y

g

P
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 3@ é 55 - 22' RG/LP Dated: l@_-.10.2022/@f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Salman Rashid Sayeed, Advocate
...... for information and necessary action.

jgjstm.)l 5o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / Zgé ﬂ 2032 /RG/LP Dated:2£.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Smarth Mahajan
S/0 Sushit Gupta
R/O H.No.5, W.No.5, Lakhanpur, Tehsil & District Kathua

vide notification No. l(f‘_'f dated Qf»OQ«)a}[ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _ /

. s\
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 38673 -&0-RG/ILP Dated:2.4..10.2022 5};

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Smarth Mahajan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /7Y 7 6] 2452 /RGILP Dated:28-10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jameela Rather
D/O Gh. Mohi- U-Din Rather
R/O Rafiq Manzil, H.No. 174, Krampora, Kukroosa, Kupwara

vide notification No.(féy—~ dated 05-06-202 | for a period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ' :
A St

(mhammad Yasin Beigh)

Registrar (Adm.)
No: 396 QZ-— éﬂ RG/LP Dated: 2 §-10.2022 X;}L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. '
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kupwara

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Jameela Rather, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:} 748 OZ 20)) IRG/LP Dated:;228.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gosiya Jan
D/O Gh Ahmad Bhat
R/O Tarzova, Sopore, Hanji Pora, Khoie, District Baramulla

vide notification No. /09’ dated (“/ 57"101‘ for a period of one year has

been extended till 31.12.2023 subject to the verification of histher

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
y A Vh:,\d" 1%

- 2%
(Mohammad Yasin Beigh)

Regijstrar (Adm.)
No: 38 8 93-700 -RG/LP Dated: 2.8..10.2022 Q}k
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gosiya Jan, Advocate
...... for information and necessary action. X e
-y /L’%’f‘"\@
egistrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /| #449 OJZozleG/LP Dated:.28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aamina Farooq

D/O Farooq Ahmad Bhat

R/O Shalagam, Bijbehara, District Anantnag

vide notification No, /002~ dated | 4-0932)/ fora period of one year has

been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order 4

/o

(Mohammad Yasin Belgh)

Registrar (Adm.)
No: 3§ F0[- 08~ RG/LP Dated: 2§-.10.2022 j@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Aamina Farooq, Advocate

...... for information and necessary action.
CM
R
eglstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: ZQ,SQ ﬂlogyRG/LP Dated:28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rumeesa Hamid
D/O Abdul Hamid Wani
R/O Ketchmati pora, Kawarhama, District Baramulla

vide notification No./ Oﬁ S dated /('/ ’ 07’(9\03’ for a period of one year has

been extended il 31.12.2023 subject to the verification of histher

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
. \/wv / ’1\5,’)/\/
— - §%%Y

(Mohammad Yasin Beigh)

Registrar (Adm.)
No:3RF38&-42-RG/ILP Dated: §-.10.2022 Qﬁg

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rumeesa Hamid, Advocate

...... for information and necessary action. ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: /{4 &/ 4’2 d¢22 /RG/LP Dated: 28.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeena Farooq
D/O Farooq Ahmad Bhat
R/O Repora, Tehsil Lar, District Ganderbal

vide notification No. /(,6’4) dated /é‘ca"l@zgforaperiod of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
\/ M ;‘/S"w(ly)f

—
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 26 FY3 - So- RG/LP Dated: 28-.10.2022 /E\)T

Copy forwarded to the: -

1. Principél District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tahmeena Farooq, Advocate
...... for information and necessary action. ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /4 F 6/ HURGILP Dated:97.10.2022
(//
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir Ahmad Bhat
S/O Abdul Rahim Bhat
R/O Chattergul, Tehsil Kangan, District Ganderbal

vide notification No.C{ gé dated Oi)’ Oé")"’l( for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ) ,
\\/‘W %}/

(Mohammad Yasin Beigh)
. Registrar (Adm.)
No:- 28 2YH L peip Dated: 7 .10.2022 ?@,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mudasir Ahmad Bhat, Advocate

...... for information and necessary action.
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R glstrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /ﬂ 52 Oz/'Z 2022/RG/LP Dated: 29.10.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Mohsin Ali

S/0 Shabir Ahmad Mir

R/O Mir Mohallah Pallar, Jamia Masjid,
Tehsil Budgam, District Budgam

vide notification No.{‘;l(j> dated 0;0? o2/ for a period of one year has
been extended till 31.12.2023 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

~ C-\O
" %)

(Mohammad Yasin Beigh)

Registrar (Adm.)
Nogé 781 - 58 -RG/LP Dated: 28 .10.2022 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mir Mohsin Ali, Advocate
...... for information and necessary action. )
Ny
el o AN
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